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.A.Nos.439, 481,609, 616,670, 
64, 912, 924 and 932 of 1996. 

772, 793, 801, 811, 862, 863 

OA 439/96 	
CORAM: 	HON'RLE SITRT SOMNATU OM, 

1. Sudarsana Bank 	 AND 	
VTCE-CHATRMI\N 

aged about 40 years 	 T-!ON'RLE SHRT .K.A(RT\WAL, 
son of Pahali Bank 	 MEMBER(J[JDTCT/\L) 

At-Tenteihuda, 
PO-Bonikhi, 

PS-Kujanga, 
Dist.Jagatsinghpur. 
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Ramesh Chandra Biswal, 
aged about 41 years, 
son of Magu Biswal, 
At-Nopanga, PO-Pandua, 
P. S-Tirtol, 
Dist .Jaqatsinghpur. 
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Nabaghan Ojha, aged about 41 years 
son of Keshab Ojha, 
At-Nopanga, PO-Pondua, 
PS-Tirtol, 
Dist .Jagatsinghpur. 

Ajoy Kumar Nayak, 
aged about 41 years 
son of Upendra Nayak 

At/PO-Borikhi, 
P. S-Kujanga, 
Dist .Jagatsincjhpur. 
Basudev Behera, 
aged about 43 years, 
son of Baburi Behera 
At/PO-Borikhi, P. S-Kujanga, 
Dist .Jagatsinghpur. 
Madanmohan Behera, 
aged about 42 years 
son of Laxmidhar Behera 
At-Patalipanga, PO-Patkura, 
PS-Patkura, 
Dist .Jagatsinghpur. 
Ananta Charan Nayak, aged about 41 years 
son of Alekha Nayak 
At/PO-Borikhi, 
P.S-Kujanqa, 1)ist.Jagatsirlghpur. 



if 

- 

- 
Mdin Chnrrn 1k'hr, 
aged about: 42 years 
It-Tentu1ia, PO-Borikhi, 
P.S-Kujang, Dist.JagatsinghPUr. 
Radhashyarn Sahoo, 
aged about 42 years, 
s/a Basudev Sahoo, 
at present Ghanagatiachhak, 

P0/PS-Pa radeep, 
Dis t: .Jagatsinghpur. 
Narahari Das, aged about 44 years 
son of Puma Chandra Das 
At-Raigan, 
PO-Rahama, 
P. S-Tirtol, 
Dist.Jagat Lnghpur. 
Moheswar Niyak, 
aged about 44 years 
At-Dhusala, 
pO-Pandua, PS-Tirtol, 
1)1st .Jagatsinghpur. 
Narendranath Mohanty 
aged about 42 years 
son of Kelu Mohanty 
At-Noliapala (Patna) 

P0-Bharale, PS-Tirtol, 
Dist .Jagatsinghpur. 
Rama Chandra Moharana 
aged about 43 years 
son of Gov.inda Chandra Moharana 

At-BalararflPUr, 
PO/PS-Kujanya, Dist.JagatSiflghPur 

Niranjan Swain 
aged about 44 years 
At-Balia, 
po/PS-Kujanga, Dist.JagatSiflghpUr. 

Babaji Das, aged about 45 years 
son of Dhruba Das 
At/P0-Paradeepyarhs 
p _p adeep,Dist.JagatsinghPUr 

Muralidhar Mohanty 
aged about 44 years 
son of Shyam Sundar Mohanty 
At-Baulanga, P0-Chatua, 
P.S-Kujanga, Dist.Jagatsiflghpur. 
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Binod Charan Sahoo 
aged about 44 years 
son of Knnclliii Charan Snhoo 
At/PO-Talaclnnda, P. S-Kujanga, 
Dist .Jagatsinghpur. 
Fakir Charan Pradhan 
aged about 46 years 
son of Panchu Pradhan 
At-Sahada, 
PS-Chatua, P.S-Kujanga, Dist.Jagatsinghpur. 
Dolagobinda Pattanaik 

aged about 49 years 
son of Jagabandhu Patnaik 
At-Phuana ,PO-Panchupali, 
P. S-Kujanga ,Dist . Jagatsinghpur 

Satyabadi Mohapatra, 
aged about 41 years, 
son of Chanashyam Mohapatra 
At-Gondakiptir ,PO-Gopiakud, P.S-Kujang, 
Dist .Jagatsinghpur. 
Daitary Khatua, aged about 43 years 
son of Sridhar Khatua 
At-Jagannathpur ,PO-Tiran, 
PS-Tirtol ,Dist .Jagatsinghpur. 

Chakradhar Mallick, 
aged about 42 years 
son of Batakrushna Mallick, 

At-Bodhei 
PS-Tirtol ,Dist.Jagatsinghpur. 

Kartik Chandra Swain, 
aged about 48 years 
son of Bhajani Swain 
At/PO-Bharaia, 
P. S-Tirtol, 
Dist .Jagatsinghpur. 
Sarangadhar Khatua, 
aged about 50 years 
son of Chn i Lanyn Khatua, 

At-Jayanathpur , PO-Tiran, 
P. S-Tirtol, 
Dist .Jagatsinghpur. 
Dhaneswar Swain, 
aged about 46 years 
son of Damoclar Swain 
At-Patapur , PO-Chatua, 

P. S-Kujang, 
Dist .Jagats inghpur. 
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Moheswar Das, 
aged about 46 years 
son of Maclhii Das 
At-Beheda , P00-Rahama, 
P. S-'Tirtol , Dist .Jagatsinghpur. 
Satrughana Nayak, 
aged about 46 years 
son of Bhagaban Nayak 
Dist.Parikisahi, 
PO-Rahama, 
P.S--Tirtol, 
Dist.Jagatsinghpur. 
Panchhanan Nayak 
aged about 48 years 
son of Baiakrushna Nayak 
at E)husula 
PO-Pandua, Dist.Jagatsinghpur. 
Hari alias Ilarekrushna Das 
aged about 5() years 
son of Parainananda Das 
At/PO-Pandua, P.S-Tirtol, 
Dist.Jagatsinghpur. 
Kulamani Swain, aged about 49 years 
son of Keshab Swain 
1\t-Gobardhanpur, 
PO-Chatua, Dist.Jagatsinghpur. 
Anam Charan Panda 

aged about 49 years 
son of Narayan Panda 
At-Parapara, 
PO-Chatua, 
P.S-Kujang, Dist.Jagatsinghpur. 
Umakanta Pradhan 
aged about 48 years 
son of Panu Pradhan 
At-Sehada, PO-Chatua, 
P.S-Tirtoi ,Dist.Jagatsinghpur. 
Pranakrushna Sahoo 
aged about 48 years 
son of Nanda Sahoo 

At/PO-Nuagan, P.S-Kujanga, \\ \\ \ 
Dist.Jagatsinghpur. 
Hadibandhu Das, 
aged about 44 years 
son of Ratnakar Das 
At--Gondak:i.pur, 
PO--Gopinkiicl, 

DisL.Jagabsinyhpur. 
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)5. Prahallad alias Prahallad Chandra Swain 

aged about 40 years 
son of Ghana Swain 
At-Jaladharpur ,P. 0-Gopiakud, 

Dist .Jagatsinghpur. 
36. Kapila Charan Behera 

aged about 48 years 
son of Dadhi Behera 
At-Badapal, 
P0-Pankapal,P.S-.Kujanga, 
Dist .Jagatsinghpur. 

37 Natabar Sethy aged about 47 years 
son of Pankaj Sethy 
At-Batia, P.0/PS-Kujanga, Dist.JagatsincJhpUt. 

38 Mandardhar Mohapatra 
aged about 46 years 
son of Mani Mohapatra 
P.0/PS-Ku j anga, 
Dist .Jagatsinghpur. 
Bijoy Kumar Biswal 
aged about 44 years 
son of Pari Biswal 
At-Parapani, PO-Kujanga, 
Dist .Jagatsinghpur. 

Mathurananda Pal 
aged about 45 years 
son of Taleipala, At_Panapali,P.0/PS-KUiaflga, 

Dist .Jagatsinghpur. 
4 . Bata Gochhayat, 

aged about 47 years 
son of Pan Gochhayat 
at-Jadatira Patna, PO-Manijanga, 
PS-Tirtol ,Dist.Jacjatsinghpur. 

4 . Damodar Banika, aged about 44 years 
son of Gadei Batik 
At-Batipara, P0-Chatua,Kujaflga, Dist.JagatsiflghPur. 

4 . Madhab Sethy, aged about 49 years 
son of Laxrnan Sethy 
At-Nimakana, PO-Manijanga, 
PS-Tirtol ,Dist.JagatSiflghPur. 

44. Birabara Mallick, aged about 44 years 
son of Babaji Mallik 
AT/PO-Gotada , PS-Tirtol, 
Dist.JagatsiflghPUt. 
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Slidarnnnij l'Ii'ra 
aged about 45 years 

son of Rama Chandra Behera 
At-Baroisasan, PO-Lethang, 
P. S-Tirtol, 

Dist .Jagatsinghpur. 
Maheswar Batik 
aged about 46 years 
son of Dharam Batik 

At-Naypur,po-Ko, Dist.Jagatsinghpur. 
Fakir Charan Nayak 
aged about 42 years 

son of J.Nayak 
At/PO-Pankapal, 

P.S-Kujanga, Dist.Jagatsjnghpur. 
Pranakrushna Ojha, 
aged about 48 years 
50fl of Karuni Ojha 
At-Jailo , PO-Rahama, 
P.S-Kujanga, Dist. Jagatsinghpur. 
Nakula Charan Mallik, 
aged about 42 years 

son of Murali Charan Mallik 
At/PO-Poorgadei, Via-Rahama 
P.S-Tirtoi ,Dist.Jagatsinghpur. 
Rabindranath Kandj 
aged about 43 years 
son of Jairam Kandi 
At-Karatutha, PO-Borjkhj 
P.S-Kujanga, dist. Jagatsinghpur. 
Darnodar Basantia 
aged about 49 years 
SOfl of Padan Basantia 
At/PO-Borilchi, Dist .Jagatsinghpur. 
Rabindranath Pasayat 
aged about 44 years 
son of Gurubari Pasayat 
At/PO-Borikhi, 

P.S-Kujanga, Dist.Jagatsinghpur. 
Fakir Charan Das 
son of Padan Das 
At- . Kothmu la, P. S-Tir tol, 
Dist .Jagatsinghpur. 



Kailash Chandra Swain 
aged about 40 years 
son of Ghnnnswar Swain 
Viil-Nachhipur, 
P0-Chatua, 
P.S-Kujang, Dist.Jagatsinghpur. 

Biswanath Tutu 
aged about 45 years 
son of Chaitan Tutu 
At-Bhatiapada, 
P0 -R a k ha gop1 nd a pur 
Dist.Mayurbhanj. Applicants. 

Advocates for applicants - M/s J.K.Misra 
M.R.Panda 
N. Srinivas. 

Vrs. 
Union of India 
represented through General Manager 
South Eastern Railway 
Garden Reach 
Calcutta-48. 
Divisional Railway Manager (Personnel), 

Khurda Road, South Eastern Railway, 
Dist.Khurda (Jatrii Divn.) 	......Respondents 

Advocate for respondents 	- Mr.Ashok Mohanty 

n OA No.481/96 

S.Tatayya, 
s/o Venkanna 
Viii .Kottapalli, 
Mandasa Mandalam, 
Dist.Srikakulam (A.P). 
D.Para Rao, 
s/o Appiasuri 
Vill-Krishnapuram, 
P0-Kasibuyqa, 
Dist.SrikakUiam (AP) 
Loknath s/o Indro 
Viii -R ou trap a iii 
P0 - Bar a ku 1 
P. S-Ba iugaon 
Dist .Khurda. 
KritibflS /o (okUiO 

Vili-Biribari, P.S-Tangi, 
Via-Kuhudi, Kaiuparaghat. 

Gharano 
s/o Gangadhar 
Vill-Kontllepaila, 
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Snnknro s/o I)nsaseno 
V iJ].--BourLisrhi, 

PO-Borakul, P.S-Balugnon, Dist.Khurdn. 
Daiaiah s/o Kustainma Viil-Krishnapuram, P.O. Kasibugga, 
Dist..Srikakulam (J'P) 

Jaggaish 51° Ramaiah Vi1i-nanthapuram, PO-E3aruva, 
Dist.Srikakulam (1W) 
Limmayya 	 s/o 	Appanna 	Via-Kistapurain, 
PO-Kasibugga ,Dist.Srikaku]am. 
Chinnodu s/o Balaram, Vill-Na.rayanapnram, P0-Kasi.bugga, 
Dist.Srikakulam. 
Appanna 	s/o 	1\cchanna,Viil-Talabadra, 	P0-Kasibugcja, 
Dist.Srikakulam. 
Jagcjayya s/o Chinnodu Vill-Marnidipalli, 
PO-Kasibuggal, Dist.Srikakulam. 
Papaiash, s/o Kamaiah Vi11-Mamidpai1i, PO-Kasihugga, 
Dist . Srikakuiam. 

Nandulu 	s/o Maliayya 	Vili-Kistupurarn, 	PO-Kasibugga, 
Dist.Srikakulam. 

Appanna s/o Jagannaikulu, Viii-Kistupurarn, PO-Kasibugcja, 
Dist.Srikakulam. 
Kamayya s/o Appanna Viil-Jagadevapi.irarn, PO-oradakand i, 
PS-Kasibugga, Dist.Srikakulam. 
Bairaq i , 	s/o 	.Rarnaiah , 	Vill-Talabadra , 	PO-Kasibugga 
Dist.Srikakuiam. 

Adayya 5/0 Valiayya Vill-Kistupurarn P0 & PS-- Kasihugga, 
Srikakulam. 

Krishnamurty s/o Vankanna Vili-Anantapuram, 
PO-Baruva, RD Sompeta, Srikakulam. 
Jagannaikulu S/o Danayya Vill-Mandasa KoLturu, p0 & 

PS-Baruva, Srikakulam. 
LaLchaya s/o Naraynna Viii & PO-Bendi, Via-Bralirnanatarala, 

PS-Kasibugga, Dist.Srikakulam. 

Nagaraju s/o Ramamurty Vill-Makarajola, 1-10-Kasibugcja, 
Dist.Srikakulam. 
Simmanra s/o Ganqaiah Vili-Ma riapaiiu , PO-Puncl i ( RS ) 
PS-Kasibugga, Dist.Srikakularn. 
Dandasi s/o Gundu Viil-Narayanapura, 
PO--Kasibugga, PS-Kasibugga, Dist.Srikakulam. 
Danclapani 	s/o 	Sanyasi 	Vili-Narasingapur, 
PO--Bonabuliapaili, 
DisL.Ganjam. 
Trinatho s/o Jagannatho Vii1-Narasinghpur, 
P0-Bonabuilapa]ii, Dist.Ganjam. 
Rarnaswamy s/o Appaiash 
Viii -Krushnaptirarn , PO-Kasibugga , Srikaku lain. 
Bhaqavan, 	s/ofladia 	Vill-Putahagncla, 	PO-13hnftmndn, 
PS-CliTiLrapiir, 
Disi .Gan jam. 
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Dandasj s/a Lachajah Vill-Talahadra, 

PO-Kasibugga, I)ist.Srjkakulam. 
Kaiso s/a Bankanjdhj Vill-Pajkakasadj, 

PO-Ankulachati, PS-Banapur,DisL.Khurd 
Kulamanj 	S/n 	Mangala 	Vill-Routrapali t, 	PO-flaclakul, 
P. S-Banapur ,1)ist . Khurda. 
Jagarinath 	s/n 	Chachu 	Vill-Kharikapalli, 	PO-J3arakui, 
PS .-Balugaon, Dist.Khurcla. 
Jaya 	s/n 	Easwara, 	Vti1-13ourji, 
P.S-l3atucjann, F)isti .Khurda. 
Radha 	s/a 	Faswarn 	Vi li.-Bnuriasaj, 	P0-BaJa kul, 
P. S-Ba iugaon , Di st .Khurda 
Ilallu s/a Dukha Vill-Bouriasaj, PO-Badaku I. 	P.S-Ba lugaon, 
Dist.Khurda. 
Jharia 	s/a 	Dukhisyain, 	Vill-I3ouriasai, 
PO-Badaku1,P.S_aiiiqaan Dist.Khurda. 

Kandh s/a Syamo Vill-Bouriasahi, PO-Badaku, P.S-Baiucjaon, 
fist .Khurda. 

Mata Biswal s/a Satrughna Vill-Bouriasal, PO-Badakul, 
P.S-Balugaon, I)ist.Khurda. 

Jagulu s/a Dinabandhu Vill-Ostapaili, P0-Dibyasinghpur, 
P.S-Balugaan, Dist.Khurda. 
GoLti 	s/a 	flari 	Viii-Pajkokosacljai, 	P .0-/\nkuichoti, 
P.S-Baiugaon, 1)ist.Khurda. 

Maheswara S/a Udainakh Viii-Ghasangora, P0-Dihyasincjhpur, 
P. S-Ba lugaon, fist. Khurda. 
Anna 	s/a 	Chando, 	Vii1-Langaiwar,p.5-Jtha}1iknta, 
Dist.Ganjam. 
Bhuja 	s/a 	Punja 	Vill-Langaleswar, 	P.S-Khafljkakn, 
Dist .Gan jam. 
Bainsj 	s/a 	Loknath 	Vi11-Bouniasai, 	P0-BorakL] 
P. S-Baiugaon, Khurda. 

Nahaqana s/a harT 
Vill-NimailrIalilJ,P.o-Dihyasjriglipur. 

Hailu s/a Khaliin Vill-Bouniasai, PO-Borakul, P.S-I3aiugaon 

Jayakrushno s/n Sahadeba Vi11-Dancligia, P0-Dihyastncjhpur. 
Ghantayat 	s/n 	Mangulu 	Vili-Hatihari, 	P0-l3nrakui, 
P. S-Ba lucjaan. 
Gatia, 	s/n 	Bonamali Vill-Ostapaili 	P-Dihyasinqhpur, 
fist: .Khiircla - 

0. Krushnn 	S/n 	Purusatkam 	Vili-Roukrapaili, 
PO-Borakul ,P . S. -Baiugaon. 
Basudev 	S/c) 	Sanatha 	Vili-Nimaimallu ,P0-Dibyasinphpur,- 
Dist.Khurcia. 
Satrugliann 	s/a 	Khaii.ia 	Vii I - Don iinsn Iii, 
PO-Borakul ,P.S - Bn iugaon, 
Gantayat 5/0 	udarsan V.i.ii-Nimamallo, P0-))ihyns i nchpur, 
Disk. Khurda. 

Gakiia s/a Kuboro Vili-Thorapada ,P0-Barakiil ,Di sL.Hnii:da - 

I Is 
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Lochano 	s/n 	Sanabhan 	Viii-Chnklci dipur, 	P0-Ri.ribari., 

P.S-Tangi, Khurda. 
Rnnkn s/n Ratun Vi1.-ftiribar1 ,PS -raiili , Di sL.VImur(. 

Kuhero s/o Baiajee V11-131ri.bar1 , P. -iany i, Khurdn. 

Subalo S/o Iswaro vii1-HaidiapaLfl, 	P0-1<aiupar1-ih 

P. S-Tangi, Khurda. 

59. Ronka S/n Raqhu Viii-ChokkidUrpu.r, 	) --Diribar, P.S-Tiny', 

Khurda. 

Surendra 	s/n SannUan, 	Vil.i-Chokk idupur, 	P0--P i rhn ri, 

P.S-Tanyi, Khurda. 

Braja 	s/o 	Markando 	vIli-Chokidhupur, 	PO-Bi ribari, 

PS-Tangi, Khurda. 

Jarnbeswar 	s/nKapiin 	viii-Itaidiapatna, 	Pn-Biribari, 

P.S--Tangi, Khurda . 

Sankaro 	s/n 	Korani, 	Viii -Chnkkidi.pur, 	PO-PirIbar], 

P. S--Tangi, Khurda. 

Sudhakara 	S/n 	Banka 	VIII i.-Chokk1 dipur, 	P0-l3iribati, 

P.S-Tanqi, Khurda. 
Somanath s/oLoknath vili-IlaidiapaLna, PO-KriiuparaYh 

PS-Tang.i , Knl.uparayhaL 
Harlbandhu s/oLlngaraj, Viii-KniiiLhiPa ia, PPi.rihatt 

P. S-TancJi, I)is L . Khurda. 
Sesho s/n Panchu Vii1_KoInhaPaila, P0-Birlbar.1, P. 5-Tanqi, 

Dist .Khurcla. 

68. Manyuii s/n SnnaLhan, Vili-Pari (Jorudi  

69 . Keshobn 	s/n 	Damn 	Vi il--Cliampad I ir , 	p0--i ampad ipu r 

P0-Chandesu' r, P3--TancjI, Khurda. 

Akuro 	s/nBhikari 	Viil-Sampadh ipur , 	(-C1rulosWar 

P. S-Tangi. 

AIritho 	s/nSatrughaflO 	VIii-ChokkidiPur, 	P.0-Birlbari, 

Via-Kuhucli, Dist .Khurda. 
Bhaqaban s/o Panu VIii_KoitaPal1a, PO-Birihari. 

Rayhu s/o Udainath viii_ChamPadIP11t, 	
PO-CbandesWar, 

Dist.Khurda. 

Durjodhafl 	s/o 	Markando 	Vill/pO-Biribari, 	PS-Tanyl, 

Dist .Khurda. 
Dayanldhi s/o ArkhltO, Viii. 	P0.... DIst... 

Durjodhan s/nArjuno VI1i_ChnkkId;ipur, P0-lU r I hi r i, lthiircli. 

\\ 	\Y 	77. Ramo 	s/oJinyara j, 	Vili-BoramUlU, 	P0_OinhOUraflYaPUr, 

D:i.st.Nayngirh. 
Laxmidhar s/o Kar:ik, VIii-Chnkkl(T] pu i, P0- P 1.. 

Daitari s/o Rathi Vili-Haidia Patna, P0-KaiUPariUht, 

Di st. 
Kedar s/ovi VIii_ChokkidiPur, P0-lU rIbnri, P.s-Tnnyl 

Doma s/nRaghu Vill-RatnapUr, P0-Kuhiidl, Dist. 
Jharia s/o Narayana Vill-RatflaPUr, PO-Kuhilili. 

'1 
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Saraho 5/0 PrananatFio 	

1 

, 	Vi.11_Jayairipiir 	PO-flj rihari Khurda. 

Bourjbandhu 	s/o 	Bihari 	ViilChoicjcljpjr , PO-RirjJ1 ri, DISt.Khurca 

Han S/o Gourango Viii ......P0. 

Snchj s/c Kau Vlii_Chokkidjpjjr, PO-f3rjhari Khurcla. 
Nallu s/c Udiya Vill_JayarTRn3p0 	O-l3jrjharj 
Panu s/c Panilaho Vili_Chokk.idiptjr, 
Pothij S/(-) Kiln Vti1-Chckj dipur. 
Ranko s/c Pondari, Vil1-Chokkjdjpit 
Go bindo s/c San a 1: han 

Kubero s/c K.i.rtan, VIii_Chokkidipir 
Bhuhani s/c Agadjltj Vill-Ratnapir, PO-Kiihudj 
Dhuiia 5/0 Linga, ViiiChoklcjdjpur 

Bajrayj s/o Karaiah, Vill_GopaipurpOj(ottapai., Mandasa. 
Sri Akuro s/c Ahhina 
Sanath 	5/0 7\nanthc 
Saranga s/a Lokanath Viil-Tarima, PSTnngi. 
Ronkan 	

s/obokanath Vill-Onicia, PO - Panigarli, PS-Tanl, 
1)1st. 

iOO.Kumar s/o Brundaban, Vili-Onida, PO-Panigarh, P.S-Tangj. 
ll.Saffiuddin s/c) Mohjuddln Viii.... 

.PPLICNrl5 

By the Advocates - 	m/s 	 I). P . Pal: tnrillc, 
K .C. Praciliapi, M . K. Khiiiil- in 

Vrs. 
1 . 	

Union of India, represented by its General Manager, South 
Eastern Railway, Garden Reach, Calcuttn-43. 

Divisional Railway Manager, South East:rrn Rai lwiy, Khnrda 
Road l)iv.is ton, AL/P0-j Lni, Khurda Road, Dist . Kinirda. 

Senior Divisional Engineer(co_ordifln) , South Eastern 
Railway, Khurda, At/PO-Jatnj, Khurdn Road, Dish .Khurda. 

Senior Divisional Personnel Officer, South Eastern 

	

Railway, Khiirda, At/PO-Jatni 	. . .OPP. PAPTTlS. 
Dy the Advocates 	- 	Mr.Ashok Mohanty 

IN .A.NO.609/96 

Sri Maguni s/c Kunja Vili-Poodapada, PO-Aryul , 	.S-Jntni 
Djst.Khurda 

Sri Jogi S/o Ilatto, Viii-Poodapada PO-Argul, P.S-Jatni, 
Dist.Khurda 
Ba.iragi, 	S/o 	Rn janna, 	Vill-Talabaclra, 	.PO-l<asihuqqn, 
Dist.Srikakujam (AP) 
ppiaswamy s/c Tatayya, Vii L -Talabadra, 	PO-Kasi huggi, 
rikakularn, 01st. Snikakularn. 
ln'l:ia , 	S/c Balanki, Vill-Panchubatin , 	P0--I 1 pndi1I1 is I: . Pu ri 

landaho/o 	Bl1arnaro,viil_FJnrjiur 	P.s-raIi(J i, 



IlA 

Biiragi, s/o Bhaniaro, VIL L-Poodapada, PO-J\rjit 1, JRt;n 
1)i S t. KhurJ(1. 
llnrj 	s/n 	flour i.hnndhu 	Vi 1 I -n rn 1 ris i njli i 
i()-Boindih - rj kurdn , 1)1 	. Fur i 

£9. 	Kuinmani , 	S/o 	Eiswro, 	VII I. - Bindhnni, 	11 -(Iiindnsw;ir, 
Tanyl, Dit.Purl. 

10. 	Han , s/n Jochano, Vii1-Binclhani , I 	Chaudnswar, Tanyl 
Dist.Puri. 

11 . Dussano, 	s/n 	Sanathano, 	Viii-ilanuman Lito, 	PO- nroim 
P.Sani, Purl. 

Suclarno, 	s/n 	Udiya, 	Viil-Tanibi, 	PO-nnji , 	Fla  
Dist.Puri. 

Kodara , s/oBanka, Vli1-Panchupa L Ia , PO-'Ianj i , Ka lupa ra 
PURl 
Juclhistar, 	s/n Jogi, 	Vi ii -JharUi , 	1'()-floWipari , 
Dist.Puri 

Panchanan, 	s/o Natho viit-Jhanla , 	P(I)--flodaparI , 	lanyl, 
Dist.Puri. 

Han, s/o Gandu, Vi11-Kuwaspaclaro, PO-Kniupada, Dist.Puri. 
Brojo, S/o Jagabariclhu, Vill-Tanini , P-Kaiuparaqhat:, I.uri. 
Sudamo, 	s/o 	Madano, 	Vili-Tanjnj, 	PO-Kaluparayhat, 
Dist.Puri. 

Dasarathi , 	S/o 	Sana thano, 	VI 11 -T1iod i pOd 10, 
PO-Kaiuparrvjliat, Dist.Puri. 

20.- Purusottam, 	 s/oChaitanyo, 	 Vii t - Panchukata, 
PO-Kaiuparacjhat, Dist.Puri. 

Subalo, 	s/oflanchhaniclhj, 	Viii -Sinqarama, 	I.()-Paiana1o, 
Tangi, Dist.Puri. 

Saratho, S/o Dhoba, Vi1i-Parinl, PO-Kalupada, Dist:..Puni. 

 Baiiabhadro, 	s/n 	Brundabano, 	Vlil-Krclnreswriro, 
PO-Kaluparacjliat, 	Dist.Puri. 

 Kasi, 	s/o 	Bairagi, 	Vili-Singarania, 	PO-Ka tuparayliaL, 

Dist.Puri. 

 Rajani, 	s/o 	Abhi, 	Vili-Panchubatia, 	KaluparayliaL, 

Dist.Puri. 
 Ariya, 	s/o Kiinja, 	Vili-Tarini, 	PO-KalupanayliaL, 	Dist.Puri. 

Bhikari, 	S/o 	Bairacjl, 	Vill-Sinqnramboclisaht,PO-Oradn, 

Di st .Gnn jam. 
 Bi.khnro, 	n/o 	Mnh(,swiro, 	Vii 1-SiFly[1 1 	IrII)OdiSlh I , 	IO-Oi adi 

!)is L . Gaujain. 

 Manguli, 	S/o ilallu, 	Vili-Ratnapur, 	PO-Kalupa ru, 	I)ist. [un. 

 Kistayya , 	s/n 	Karni ah , 	Vii 1-Mulapad no , 	F(J-Mrindnpa 111 
T.chhapur Di st 

 I\nanto, 	s/oLokanath, 	Vill-Chokklclipur, 	PO-Biribari., 	Tuincji 

Dist.Puri. 

 Mochla, 	s@/o 	Kaihalo, 	vill-Chokkidipur, 	PO-Bir.ihani, 
Tanqi, 	Dist.Puri. 

 r4adhho, 	s/o 	Rahas, 	Vili-Chonla, 	PO-DassLuol , 	PS--linquni.ui, 
Dist: .Puni. 
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Lnkhnno, s/u Nusa vlii-Bodopar.1, PO-Tany I 

Kaila, s/a Sanando, Vili-Bondapada, PO-Sinqhahari, 1)nianq, 
) i. ; I: . I,i r I 
(;oI.akIi, 	/u 	Pni rayl, 	\/i 1.1 -KLw;lIIafuI, 	() (lM(I;wH 

'I'anqi , P1st:. Put i 
Profuilo, n/a Dhruba , Vili-Singhlbrrrnpur, P. S-Dc'1rmq. 

Dussa , n/o Naras inqho , vii 1-Nirna iina 1.10, PO-Dibya S !lqllpu r 
I)Is . Pu ri 
Panda, n/u Patina, Vi t1-Tnku1.a , P()-Pn1pada , I's-Pa tyan 

1)1st. Purl. 

Han , 	n/oD.inaba nclhu 	Vi ii-Ankul.a , 	P( )--Hniopiuli 

P.S-Baiugaon, Dist.Puri. 
Naraslncjh, S/u Sani, Vili-Tentuilapada, f'O-S.iiiqhpii r,  

Bacjuii, s/u Kurnar, Vill-Mongalajudi, Tangi., 1)i.nL.Puri. 

Satyabadl, s/a Krishna, Viii-Panchubatia, i'O-Kaiuparayhat, 
Dint . Purl. 
Chaitan, s/o Banchanidhi, Viil-Ked'irenwar, P-Llhnripacln 

Tangi, DisL.Puri. 
Fakira, s/oPoclia, Vili-Nimaimallu, Po-Dibyasi.ngh, Baiu, 

Dint. Purl. 

Rama Rao, 	s/a KIst:amina , 	V1i1-T\naritapllralfl , 	P()-Sotnnprd:a 

Srikakularii, Dist:..Snikakuinm (T\P) 

Maheswar,  , n/a Dadhi , vili-Ilaripur, 1-Jant in, 11lniiid1l1t 

Di s 1:. Khu ri 

Bonama ii , 	n/oLokana th 	Vii i-hill in pa t:na , 	Ka 1. tipa rnqh a I- 

Dint. Purl. 
Dihakaro, S/or4arkando, Vi1i-Chnmprtdlpur, P0-Chin udrnWEIr, 

Dist . Purl. 
Bharato, s/oBanchanidhi, Vifl-Hansaraii, t0-Cliandeswar, 

Dist . Purl. 
Kanu, s/oGobardhan, Vili-hlaripur, PS-Jhiankia, Dint, Pun.. 

Kasi s/o Darno, Vili-Ilari pur, PS-Jhanki.a, Dint:. Pun. 

 Banamaii, 	s/o 	Sanathan, Vi1i-llani.pur, P. 5-Jhlankin, 

Dist. Purl. 

 Hadu, 	s/a 	Jayakrushna, Vili-Ilaripur, P.S --Jhankln, 

D 1st . Pu r 1. 

 Charano, 	s/o 	Bhuhanl, v i I I - I I a r I p ti r P.E- Jhianklu, 

P1st. Purl. 

 Satrughano, 	s/a 	Padhi, Vili -narIpur, P. 5-Jitmik in 

Dint. Purl. 

 Trinadha, 	s/a Uchabo, 	Vlii. - Konaka, 	P.S-Khailiknt:.. 

 Konal, 	Anando, 	vili-Konaka, P.S-Khaiiikut, DIEiL.Catijfllfl. 

 Bhikari, 	s/oJudhisto, Vili-Kanaka, P.S-Khn]]ikoL, 

1)1st .Gaujam. 

 Kaiu, 	/o Arianda, 	Vlii-Konaka, P. S-Khai ilkot, Dint -C, 	I 

61. Mangul I , 	n/o Artha, 	Viii-iarifli , 	Ka1uparaIhn , 	Unn! i 

1)1st. Purl 
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62. B. Krishnamurty, s/o Kangal i , VillAtiaiitnpnrnm 	Sompeta, B.Krishnamuryty' - 

Srikakul, Disl.Srikakui.arn (1W) 

Madhu, 	S/n 	Racjhu, 	Vi.il-Sarnlamc;h) , 	PO-Onrid I l,ni l')n(1fl> 
1)i st:.Khurda. 

Ingahat, 	s/o 	Khet:rn, 	Vi]. 1 -Chawlanpur, 	[()-Clabai 
P.S-Tnngi, I)ist.Khurda. 

Ronka, 	S/o 	Bauri, 	Vi 11-Tlaidiapat:na , 	P0-Fa luparaqhat, 
P.S-Tangi, Dist.Khurda. 

T za anando, 	s/oBriiridnhan, 	Vi 11-01 rihar.i. , 	P .5--Tanqi 
DisO.Khurda. 

Rayhu, s/o Kiikka, Vill-Konaka, P.O 	naka, P.0---Kh.il  ii lint, 
Dis L .Gan jam. 

Canga, s/o Ayndhu, Vii 1-Konka, P0-K nka, P . S-Kha 1 i i,lzot, 

Dist. Ganjam. 

Ju jh ia , 	s/n 	Nara yano , 	Vi. 1 1 -Kr ni a k, a , 	PO-K)nn ha 
P.S-Khailikote, Dist.Ganjarn. 

Raibriria , 	s/a 	Agadhu , 	Vii 1-- waki , 	tKonaka 
P.S-Khaliikotr-s, DisK.Ganjmn. 

Rama , 	s/a Cherna , 	V.i 1i-T\nkui 	, 	P0-r'ioLary,  , 	PS-Dc.I.any 

Dist . Pun. 

Ga ngadhar, 	s/o Naraha ri, 	Viii -Den]. auininly , 	DO-- Di] licirion, 
P.S-.Banapur, Dist.Khurda. 

Manyaraj , 	s/a 	Purusottam, 	Vi il-Ni ma inni] u 

PO-Dibyasingbpur,  , P. S-Baingaon , DisK. lOin rclui . . . . App ii cFIits 

By the Advocates 	- 	M/s D.R.PnLna liz & 

K.C.Pradlwii 

Vrs. 

1 . 

	

	Uni on of mdi , represented by I Ks (nta I. ManoqPY, Kou Lii 

Eas Kern Ra i.lwiy , Garden Reach, CalcuLLa-'il 

Dlvi sinna L Rai tway Manager, EnuLh Ensl ni-n IPi I I way, KlulTdu 

Road Dlvi sion , J\t/PO-Jatrii , Kliii rda Read , 1)1st; . Olin rdu 

Sen inn Div isi ona 1 Engi near ( Co-ord i ui mi: ) , Onti h Eu s Kern 
Railway, Khurda , at/PO-Jatni, Khurdu Pnrud , 1)i.s I; . lOw rdu 

Senior 	Divisional 	Personnel 	Offi con, 	Snuldi 	Eastern 

Railway, Khurda, I\t/PO-Jatni 	....... Opp.Parti as. 

\ 	\\ \\ 

	

	 By the Advocate 	- 	Mr . Ashok Mohanty. 

IN O.1\.N().616 OF 1996 

]. Ghanashyam Jena, aged about 44 years, s/o i3anrhnn.idhi lana 
Nabaqhana Moharana, aged about 45 yearn son of Naku In 

Mohara na 

Arakhita Jena, aged ibout 45 years, s/a Ba ink 

1auiciuhn Sia in , aged uboui K 52 yen u:s , son 	f (Int I wia Sw-i I ii 



Dhaneswa r Jna , aged about 44 years, s/n Aruna iona 
Shyarn Jena, aged about 5 L years, son of Cha it:.ana Inni 

7\ii 	a r e 	of 	vi I lage 	Pidhapatna, 	PO--Alirikapada , 	TS--J)1 anqri 
I)ist.Puri. 

Ka i lash Moha rana , aged a honk 5 (lyon is , 	son of Mohan 
Moharana, V i 11-Ranch PO-Perahoi , PS-Delanyn , I)i st: .Pnri 

PraTh Nayak, aqoil about: 53 years, son o f Pmirin Ilnynk 

Parama Sena pa LI , aged about 51 years, s/n Moha n Sona a Li 

Vill-Tolapada, PO-1\hakapada, PSDrI.nnqa, 1)1st: .Pnr 
Arakhit:a Sethi , aged about 53 years son o1 Uulh in Snth 
Vili-Thentana, PO-Guliapada, PS-Delanga, Di sLknri. 

11. Kshetrahasi 	Sahoo, 	aged 	about 	38 	yeai:s, 	s/n 
ITrdi.bandhu Sahoo, 	Vii l/PO-Prahara jpur, 	P. S-Del anqa, 
Disk .Puri. 

12 . Ni cihi 	Pradhan, 	aged 	about 	51 	years , 	s/oRaqhn 
Pradhan, 	Vi 11: 	Panchupa la, P0-Pun 1 ipadn, 
PS-Delanga, 	1)ist.Puri. 

1 3 . Suclam 	Sahoo, 	aged 	a hon t: 	50 	years, son 	of 	(Iui un 
Sahoo, 	A t:-Dapur, 	i'O-Bera hal, PS-Do la nqa, 
District - Pu r I. 

 Pancho 	Dalai., 	aged 	about 	51 	years, son 	of: 	£indnn 
Dalni, 	/'L-Dapur 

 Somanath 	Pradhan, 	aged 	about 	51 	years, son 	of 
Hursikesh 	Pradhan, 	At-Udaynpur, 
PS-Delanga, 	1)lst.Puri. 

 lauria 	Swa in, 	aged 	about 	51 	years, son 	of 	Coral 
Swain, 	At-Posal, 	PO-Hakapada, PS-Del anqa, 
1)1st. Purl. 

 Dija 	Panda, 	aged 	about 	51 	years, son 	of 	Cop1 
Panda ,At 

 Bha rat 	Panda, 	aged 	about 	47 	years, At-Unman, 
PO-Berahoi, 	PS-Delang, 	Dist.Puri. 

 Bala 	Mohanty,aged 	about 	53 	years, son 	of 	Niodan 
Mohanty, 	At-Sreepatipur, 	P0-Ilakpada, PS-Del anqa, 
Dist . Purl. 

 Karunakar Mallick, 	aged about 52 years, son 	of 	(ann 
Ma]Jk, 	AL-Sadpada, 	P0-11a1"pada , PS-Delanqa, 
I) I s t . Pu ri 

 T\chuta 	Jena, 	aged 	about 	45 	years, son 	of 	Monini 
Jena , 	At-Sreepatipur , P0-Ilakpada , PS-Dr tnnqru 
D I s 1: . f) u r 1. 

 Karunakar Cbhat;oi, 	aged about 45 years, son of 

Chhat:oi. , 	AL/PO-Colipada , 	PS-Del anyni , Dirt: .Pnni - 
23 . Pa inn 	Ph and ra 	Swa i i i , a 	(fed 	a ho i i L5 - y en r 5 , 	of 

Ananda 	Swain , 	AL-Dapur,  , 	P0-Tlerabo , 	PS --- Del nunqa 

Din:. Purl 
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24. Brundaban Mohapatra, aged about 53 years, son of 

Jagu Mohapatra, AL-Saclpada, PO-Hnkpadn, PS-I)nIanq, 

l)ist- .Puri 

25 . 	) 1 I 	Ifl r! k, injn(l fl l 	ii 	52 y a 
 

AL/ PO-llnkpa(ln, PS-E)r I ainla, Di 5 U I (I Pu 

GoIc iii BlioLa , aged about: 53 yon r s , 	-)Ft ol 	Li 

Khotai, 1\t-Dakpada, PS/PO-DeiTulgrl, I)iI .Piit I 

Prnhni.ad SwaTi, ayd abotiL 44 yrai-n , non Of R1riI.i 

Swain, 	L-Dokanadua , 	PS-Dolanqa , 	P0-Dot: nqn 

1)i st . Purl 
Na ku Ia Rout: , aged about 44 yen rs , n n of Ii na non L, 

t--Pa1i ,PO-PraharajPur, PS-Deiangn ,I)ist:. Purl. 

Prahalad Swain, aged about 48 years, son of Ga j 

Swain , At:-Dokafla(iUa , PS-Dclariqa , 1)i L. Purl 

Abli.imarm Majhi , aged about 52 years, son ol Air un 

Majhi, 	t_GovindPUr,P0-D0Pur, 

1)1st .Pnri. 
1\pana Behera, aged about 45 years, son ci mdii 

Behera, Tt-DokanadUa, PS-Deiaflga, Distri.Ctnri.. 

T\ppl1Cn1  

By the Mvocate 	- 	Mr. B * P .Dhn 1 santa ri L 

\7 r s. 

Union 	of 	India , 	represented 	through 	(Burt a] 

Manager, 	South Ens tern Rn I iwny , Ga rdon Iron cli 

Caicutta-700 043. 
Divisional Railway Manager 	(1?) , 	South 	Iran t:rrn 

Railway, Khurda Road, Dist .KhurcIa. 

Divisional Personnel Officer, Snil:hi lr:inl:rrri 

Railway, Khurda Road, DtstricLKlIilt(]n 

By the 1dvocate 	- 	Nit . /\nhiol: MHanl:.y. 

IN OA NO.670/96 

Sri Nepal s/o Prananath 

Sri Pravakar s/o Bhrnrrtar 

Both 	are 	of 	vi lingo 	Udigirl, 	PO--Stinda r I pur, 

P.S-Tancji, DisL.KhUrdn. 

Meghanath s/o Chemananclan 
Vill-Nlmai mallu, PO_DibyasJ-flcJhPUr, DisI: .Ihnrdn. 

Sri 1\bhi s/o Bali 

Raghu s/o Bahadu r 

Sri Nakula s/o Bali 
Sos - 4 to 6 are ci village p1mg i tin , P0-I) iiw; iri.1, 

P.S-Pliali.l:flte, h)ist.tt]n111. 



Sri Sibonnrnyan Nnik, s/o K.1K.Naik 

Sri Bi3yndlirir n/c Ilnribiswnl. 

Non . 	1 ill id 	fi 	r o of. 	v I I 1 iCJP 	rn I 	tI(jlI , 	)- fir r 

(Ilk)) ,P.S-ltinpur, flisL.Khurda. 

Sri Sikhriro, s/o Jati 

TO. Sri Chakradhar s/c Gati 

Non . 	9 	and 	10 	nrc 	o[ 	vii lat;e 	Cfi;inda rini i 

PO-Golabn[i, P .S--Jankia, Dint. Khurda. 

Sri Gurukha s/c Bira 

vill/PO-Go] ahai, P .S-Jankia, Dist .Klintda. 

Sri Kaii.aso s/o lladii village Jaumna , P .O-Arqii I 

PS-Deiang, Dust .Khurda. 

13 . Sri 	Arkitho 	s/c 	Narsingo, 	Vi ii. -for i chahndrn, 

P .0-Dibyasi nyhapur, P.5-. I3anpu.r, flint. 1hnrda. 

Sri 	Kartyi k 	n/c 	ftrnndaban, 	Vi 11--I)olannindai 

P.0-Boinpada , P.5-Banapur, 	ihnrda 

Sri 	 Nnrayan 	 n/n 	 Dhohai 

Vii iage-Khu ntapa ii , P . 0-Kuma rango , 	P . S-fin nn nt 

1)ist.Khurda. 

Sri 	Pandavo 	s/c 	Fladu,  

P.0-Belopada , P.S.-Bnnaput,DiSt:.Kl1ntda 

Sri Guliak, s/c Ranko 

Sri Lakhana s/c Biswnnath 

Sri Denarajo s/o Kunjo 

Nos. 17 to 19 are of village Ankul ,P.O-Beiopac]a, 

P.S-Baiugaon, l)ist.Khurdn. 

Sri 	lTa].lu 	s/c 	Hotto, 	ViJ.1-Mnndnio, 

P .O-Kalupaclaqha t , P . S-Tangi , Dint. Kliurda 

Sri Sidheswar s/c Kulamani 

Sri. Sara tim s/c Haribnndhii, 

Non 	21 	a n d 	22 	are 	of 	v:i. 1 i.aye/i'O-Coinhai 

PS-Jankia,l)ist.Khurda. 

Sri Bourihandhu s/oJudhistir 

Sri Kagaju s/c Panka 

Sri Kesab n/c Ku Lainani. 

Non. 	23 	to 	25 	nrc 	of 	vii ingn 	Kumbli I. rapada, 

P .0-Sinyhinsarn, P. 5-llanpur, Dint. Khurda 

Sri Bichitrananda s/cChenin 

Viliage-Niuiairnallu , P .O-Dihynsincjhflpllr, 

P . S-Ba in pa vi , I) Is t: . Khu rcia 

Sri Trinathn s/c Markancla 

Vii laqe-Fida i.cfiri, 	P .O-Sundarpiir,  

1)1 st. Khurcln 
Sri liazari. n/c flis'rinu 
Villaqn-Boi:ad 1. , P . S-Iianapur, Dint: . Shui ida. 

Sri 	P,haral:n 	s/c 	sndarnan , 	Viii -lioradi. 

P .S-Ranpur , lint - Khurda 
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 Sri 	Diiohai. 	s/c 	Rim, 	viii;rSaiih ,  

P.O-BordJhflL, 	p.5.-Banaplir 	i)15L.i\IWr(l;'. 

 Sri Jayakrirhno s/ouadu 

vii] 	ye 	TU ryaslflyh, 	P .O-PanChllya()n  

DisL.Khllrda. 

 Srh 	Kambo 	s/c 	Gourancja , 	Vi I Liqn-IJdi yaj)tlr, 

P.O-Sundarptlr, 	P.5-Tanyl, 	DiSL.Ki)Urd 1  

 Sri rE r in1th 	s/o Krishna 

 Sri DasFlrathi, 	s/oSikharo 

33 	and 	34 	are 	of 	vi. I lacje-Udni-  girl, 
nor. 
P .0-Sundarpur, 	P. S-Tanyi ,DisL .KIiui:da 

 Sri 	Laxrniclhar 	s/c 	Bananibar, 	\!i 1. i.-Udayayir] 

P . O-Sunca rpur , P. S-Tang i, 	Khurda. 

 Sri Bonria s/c Panchn 

 Sri KbeLra 	s/c I3haraL 

Both 	are 	of 	vi] laqe 	PahltlP1l1 ,L.01'al(hlaPi lii 

P.S_Kha1ikot,D15thIJ 

 Sri Faqu, 	s/c Praha [lad 

viil/PO-Singh 	Berhainpur, 	P.S-DnLtI ,I)it .Khtiidi 

 Sri 	NaLabar 	r/o 	Shyrirn 	Vi 11-Si tiid, 

P .O-Andha ipa [[I ,P . S-Dhadrfl k ,Di ri:. Di 1 a 	 a 

presenL Phadra. 

 Sri 	Bhnskar 	s/oflanciha, 	Vi il--lidi nyaqi ri 

P •O-Sunda rrW r, 	P . S-'I'nngi  

 Sri Gokuic, 	/c Bisncc, 

Vili/PO-Roradi. 	ilaril:uridc, 	P.S-Dafl1pfl1, 	I)LI: .1Iinrda. 

 Sri 	ilurshi 	s/c IIa(lu 

 Sri Chandra s/c Murali 

Nos. 	42 	and 	43 	are 	of 	viilnqe/P01 	raCll 	Par 	;nndc, 

P.S-Banapur, 	Dist.Khilrda. 

All 	the 	applicants 	are 	reLrr.nChed 	(7asiia1/Tr'iflPrfl 	V 

Labourers 	working 	under 	PWI 	belonging 	Lo 	Khurda 

Road , Ka inpadaghaL, 	Ba lugoon , 	Rarnhlii , 	Corn Idinini Lb 

C1\P, 	Units 	in Khurda RcacI Divi 	inn 	in  

- A; )) [1 can 	S - 
By the Advccrlbes 	- 	P/s 	Bi.jan 	Ray, 

C - Choi'dh ii y , 	. l'i 	ii ni i k 

& 	S .MolianL 

Vrs. 

Union 	of 	India, 	represented 	Lb roil h 	Gonpral 

Manager, S. B .RailWay, Garden Reach, Cai.ciiLLa -1 (rL 

Bengal). 
Divisional Railway Manager, Son Lb Ens Loin En i [way 

Khurda Road Division, aL/PO_Jatni , DiSh .Ehiiidfl. 

Senior DiviSlcflai jngincor(Coordic 

SouLh 	Ens Lern 	Railway, 	Dliii ml' 	Pad 

At/PO-Jattil ,Dist .Khnrda. 



( 
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'I. Senior 	DjvitiaJ 	Pr'rnnnc'1 	Oriicer, 

) f 	I n 	Ii 	Nv.iy, 	IIitiiI 	 /\I 	/10 

* . . 	H e spun d ('fl  I: 

By 	the 	Advoca to 	- 	Mr. I\nholz 	Molian ty. 

IN OT N0.772/96 

 Doiayobincla 	Ma hapatra , 	aged 	about 	39 	years, 	non 
late 	Madan 	Mohapatra , 	Viii -Baiepui:i , 	P .0-Cha t:un 
P.S-Kujariqa, 	Dist.Jagatsi.nyhpur. 

 Harihara 	Sabno 	, 	aged 	about 	40 	yr'nrs, 	s/c 	late 
Matliurananda 	Sn hoc, 	at 	prosen t 	V i 1 l--Pnnq I aqa nh 
P .0-3 huma r I , 	P . S 	Pa ra deep, 	Din t . Ja ga L s I rnqlipu r 

Appi lean ITS 

By the Advoen ten 	- 	M/n I)eha rn i Hay,  
SKJirik 	& 
A. K .Na 1k. 

Vt n. 

 Union 	of 	India, 	represented 	through 	(etirra I 
Manager, 

South Eastern Railway, 

Garden Reach, Caicutta-48. 
 Divisional Raiiway Manager 	(Personnel), 

Khurda Road, 	South Eastern Rn.i iway, 
Di st . Khurcla 	(in tani. 	Divn. ) 	. . . Res ponclen Ls 

By the Advocate 	 Mr. Ashok Mohan ty 
\' 	,r 

.3 .  
IN OA NO.793/96 

 Jnmbu , 	aged 	about:. 	45 	years, 	son 	of 	Nnnclri 
1\t-Jamuna , P .0-Argul , 	P. 5-Delang , I)Is t: . 'ii r i 

 Madan, 	aged 	about 	46 	years, 	son 	of 	Anianna, 
At-Jamuna,P.0-Argul,P.S-Deiang, 	Dist.Puri. 

 Avi , 	aged 	about 	46 	years, 	son 	of 	Julli i.st ii: 
At-Jarnuna ,P.0-. Argu 1 , D 1st. Pun. 

• Padan, 	aged 	about 	50 	years, 	son 	of 	Kulamani, 
At-Jainiuna,P.O.-Argul, 	Di.st.Puni. 

• Bela, 	aged 	about 	44 	years, 	son 	ol 	Santa r 
At-Jamuna, 	P. 0-Argul. ,Di st. Pun. 

). Pravakar, 	aqed 	44 	years, 	son 	OF 	CIialrradha r, 
At/P0-Tirrnai ,Via-Ha jpur, 	P. S-Jntni ,1)int . Khurdn. 
linus i ,aged 	about 	4 	years, 	n/n 	Clnnnna 
AL/P0-Tirrna.l ,P. S-ia hi I ,bist . Khurda. 

• Durga 	Charan,nqed 	ahont 	46 	years, 	Pon 	of: 	Snnl<nr, 
At/P0-Tirmai ,Via-fla j pun , 	P . n-Ja tn I , fl I n 	. KIm 	rdrm 



Ir 

9 . 	Kelu ,aged 	about 	50 	years, 	son 	of 	l3hro1;1 hi I: 

t/PO-Tirinai ,Via-Bajpnr, P. S-Jatni, I)i strtcLK1iu r,1i. 

1.0. Sadc'i. , 	n(cd 	nt)out: 	44 	years , 	n 	or 	In 

At/p0_rIjrrn1i ,Via-Ba :iplir , P. S-Jatni , P 	L . thu Lii. 

1. Kelu, aged 50 years, son of Nidhi , Al/tO--li 

Vi-flajpur,tS-Jatni, DisL.Ktiurcla. 

12. Jog i, aged 	about 	45 	years, 	son 	of: 	tlioh;"n 

At:/PO-Tiniin.1. ,Via-13a jpur,P.S-JaLni,1)i.fit.ri cL-Khi,t'dn 

13 . Bliaqyaclhn r , aged about; 47 years , non of 	.'i 

/t-Baraara, 
P .0-Argo]. ,Vi.a-Bajpur , P. S-Ja Lni ,Disi: - hn rdn. 

14. Krushna, agod about 40 years, soi of {oiaiv'Lh 

At-Ranipur,  , P .0-Tirmal , P. S-Jatni. ,Dtsf. thurda 

1.5 . Phaskar , aged about 45 years , s n of tn her 

1\L-Benapanjnri,P.0-Tirmfll,P.S-- JatT).i ,r)lsl.:  

Sudha.kar,  , 	aged. about 44 years, 	flfl!l 	Of 	fll'Ol Li 

At-Benapanjart ,P.O-Tirmal , P. S-Tiif:n I ,l)'I st .Khiiioin 

Pal tan ,aged 	about; 	45 	yeai. 	 of 

Banamali , At-I3ennpanjani , P .0-Tirnial, P . S-Ja Lu  

hurda. 

+ 	 18. Aparti,aged about 45 years, Son 	1 

Jt--Manitri., P.O-Goraclin , Dist..Puri. 

Arata, 	aged 	about 	40 	yea rn, 	son 	of 

Banamal I , it;--Manitr I , P. 0-Gorad in , 1) Li; . Pu r I 

flhuja , 	aged 	about 	45 	years, . son 	of 	(;nji 

J\t-Manig:ri , P .0-Goradi. a, P1st . Purl 

Ilalu, aged about 30 years, son of'  

TL-J1ar1pu r, P . O-T\rgul. P. S-Ja t;ni.  

/\parti , aged 	about 	45 	years 	son 	of 

Banamali,At-Manitini, P.0-Gornd.ta, Di st.Pur'i 

Arata 	a g 	a ut; ed 	bo 	45 	years, 	son 	of 	!hi'i a 

At-Manitiri , P. O-Gor,)d  Ia, D.isL . Purl. 
\ 	

\j 	 24. Sankara , aged about 44 years , non of K 

At-Rengala 	Patna , 	P .0-God i.piiirnatii apnd:i 

P.S-Delanga, Di.sL.Pnri 

Bharata ,aged 	about 	42 	years, 	soi, 	of 	/\riirin, 

At;- Barana, P.0-Argo] ,P.S-Jatni. ,Disi .ld,iirdn. 

Sarat, aged about: 44 yearn, ;'ii of liidna 

AL -Bararin, P.O-Ardju1,P.S-JnlTfl ,Dlsl:.tliurdn 

.Paha.li ,ayed 	about 	46 	years, 	son 	of 	Mohan 

	

At-Bisipacia , 	 P .0-TI 1 pal. ,Vln- Pa pu r, 

P .5-JaLni , Di sL .Khurda 
Narendra, aged about 44 y°n rs , non Of 'Ki,lvu 

	

At -Ti rnial.. 	 1,.0-Tt1, 111;1 1. ,Vi,a'-'-iia !n, 

P.S_.iatnj,,D]stKiinr11a .......... 1\pH ;.(n1lI. 

By the Advocal;es 	- 	ri/s 	D1 .P,if:Lnn tic, 

K.. 0. Pr:1(lhaIl n 

	

Ml - 	Limo I: I 
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Vrs. 

1 . Mn ion 	oC 	1 nd l.a , 	rproc'n ted 	by 	i. ITS 	P''ii•rn I 	Mi ii.en i 

South 	PaSI:(rT1 	Railway, 	Garden 	Rr';uIi, 	(aIoitIt :i--A 

 Divisional 	Railway Manager, 	South 	Fas tern 	Rn i iway, 
Khurda 	Road 	Division , 	TL/P0-Jat:iii , 	Mm"hi 	Pond 
Dist.Khurda. 

 Senior 	Div 	sional 	Engineer 	(Co--orli natni: ) , 

En stern 	Rn I. Iway, 	Ktuirdn, 	)\L/P0-Ja t:n I , thu i. 	a 

Dist-Khnrcln 

 Senior 	I) lvi n bun 1 	Porsonne [ 	Off ice 	, 	Snu iii 	en S un rn 

Railway, Khurda , 	At/P0-Jat:ni ........ ..enpoiid'i t- 

Advocate for Responderitn-rlr.Anhr): FWArml y 

IN OA No.801 01' 1996 

 Ranka 	Moliataray ,  , 	aged 	about 	51 	yeats, 	son 	nI 	it-n 

Kubera 	Mahatray ,  , 	Village--Ja jpnr ,P. O--Ni.raka r 	r 

Dist .Khurdn 

 Ma thura 	Martha , 	aged 	about 	51 	yen rn , 	son 	n 1 	1 a to 

Prabhakar 	Ma rtha , 	Vii. lage-Ja j pui: , P0-Ni. rat- a ito r 

P.S-Jankia ,Dist.Khurdn. 

 Bikrarn 	Pracihan , aged 	ahon L 	45 	year n , 	son 	oF 	Inko 

I swa ra 	Pradhan , 	Vi 11 aqe-Ja i pun , P . 0--Il iraka rpnr 

P.S-Jankia, 	Dist:.rict-Khurda. 

 Dhani 	Martha, 	aged 	about 	55 	years, 	son 	ni 	lnt:n 

Dibakara 	Martha, 	Viii aqe-Jajpur 	P .0-Ni rat-a rpir r 

P.S-Jankia, 	Dist..Khurda. 

 Bijadhan 	Pradhan, 	aged 	about.. . . . years, 	non 	of 

Maheswar 	Pradhan, 	At--Ta jpnr ,P.O-Ninat-arpiir 

I)ist.Khurdn. 

 Hari 	Sahu,nged 	about 	47 	years, 	son 	of 	hr Ic 	tat-han I. 

Sahu, 	At-Jajpur ,P .0-Nirakarpur ,P. S--Janki.ri , 	 1)1 nt:. 

\ \ Kb u r da. 

 Sikhnr 	Pradhan , a qed about 	46 	years , 	son 	c I 	Ph 1 t:a ri 

Pradhan , 	1\t-Jajpur ,  , P .0-Nirakarpu r , 	P. S--taut: l.a 

Dlstrict-Khurda. 

 Ilpondrn 	Dan, 	aged 	about-. ........at- n, 	non 	nI 	1 aI 

Kuinmani 	Dan, 	l\t-Jajpur, 	V.O--Nii;rtiai pus, 

P. S-Jankia , Distr.icL-Ja jpur. 

Dusasan Maha taray , a god about: 54 years, 	son of late 

Rhaba 	Mahat:aray, 	At-Jajprrr,P.0--Ni.rfltcaiP1151 

P.S-.Jankia , 	Dintrict-Khurcla. 

(I. Dhulia 	Mahatarny ,  , 	aged 	about 	53 	years, 	son 	ni: 	lat ~- 

Pohali 	Flahatray ,  , 	 At-Ja jpur , 

I1 .S-JKnnkia, 	Dist.KIu.irdn. 
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ii. Jaiadhara Mc)haatra ,nged about:. . . .yenr;, 	oii of 

131-iohan.i 	Plohapatra , 	T\L-Jajpur , 	P .0-Ni i I;ipiiv 

P. S-Jankia , Dist . Kiiurcia 

12. 	Padan rlohnt:nray,ngod ahotil: 48 	 son oF 1 n -  r' 

Pha ra t 	M un La ray , 	Vii 1 rpn--Jn pniI , P. 0- Ni I 11--l!pci, 

P. S-Jank.ia , District-Khnrda. 

13 . Sarancjndha r Dhaudia s:i nga , a pod a hon L5 1 ''eriv , 5011 

of 	late 	tJdiya tin Lii 	Phaud ins I up -i , 	A L/P0-Ih : i pcir 

Vi.a.-Sinqapllr, P.5--Janic in ,u)isL.Klicii 'In 

Sri Coba(ihar Pradl,an,nqed about 19 years 	 '1 

ii ate Narayan Pradhan , At-Ranyn La , P .0-Nii: )carpnr 

P. 5-Jankia , Di.strirt-Khiircla 

Kaihaiya 	-imantaray, aped about  

late 	Manyuii 	Sainnntn ray, 	VI I. iaye-Pnunhi t i 

P .O-Dornanabhai , P .S-Jankia ,Ni st: ri ci--Kitcirda 

Gandlii Mnnqara , acjeci about SI yi,n, 	r)fl 

Lokanath 	Matiqara j , 	AL- Ranail 	,I .fl-1),nirunbhi i 

P .S-Jankia , fist. Khutda 

Jacjannath alias Joqi. Harichacidan 

son 	of 	Indrm;irini 	iIlri. 	(liandan 

1\t-Ramabii i ,P.0-Doiiinuinbhni  

Dist.Khurda. 

1\dhu Gumansinqa , 	aqrd abit 	4h yea rs 

Balabhadrn 	Guunans I tiqa , 	AL-JrinL 1 a, 	IJiapacn 

P0/PS-dank i a  

Dhaneswar Sr.ichnndan ,icO 	;i1IOuiL 	yai , cacci ct 

late 	Hall 	 Sr.i.chnnclnn, 	Vi. 1.np -dank in 

Nuagaon , P .0/PS-Jnnkin ,Di st .Khiirda. 

Rhamar CllcTianslilqa , aced about 49 y' ci n , 5)11 cf Iii i' 

Ba in. bha d pa 	Guicuan s I rigu , 	A k--I a n k i a 	1 hi a p non 

P0/PS-dank in, DisLri.ct-khnrdn 	. . . . T\ppl icc.iui a 

Hy the Advocates 	- N/n P .(.Mul1uiuI ia i 

13 . II. Hey 

Vrs. 

' \H 	1. Union 	of 	India , 	represented 	Fhrouqh 	(dcnnrni 

- 	 Manager, 

South Eastern Railway,  , Garden Ron Cli r  Ca lent La 

2. Divisional Railway Manager (Personal) 

Khurda Road, Soutli Pastern itaJ.way, 1)1 tri.cI-Lliurdn 

(Jatni Division) .......Respondents 

fly the /\dvoca Los - 	Mr . Anhol: 1'lr)lln ii Ly 

IN OA NO.811/96 

Rn j a 	 s/o 	 Rama 	 Ak/PC - -Ti. r:iun 1. 

Vin -Bajpur,P.S-Jntnl ,fl.i.st .Khiuidn 	 Aipi. i cant 

fly the Advocate -- M/s  

K . C. P 1 n haul. 

\Jrs. 

1. 	Union of India, represont - d by it:n Sonora t 

	

South Pu:!. ni:n Rn I iwny , Ga iden Poach , 	c icc 	- 1 

rJ 



/ 
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Divisional Railway Manager, South Eastern Railway, 
Khurda Road Division, t/PO-Jatni, Khurda Road. 
Senior Divisional Engineer (Co-ordinator), south 
Eastern Railway, Khurda, At/PO-Jatni, Khurda Road, 

I)ist-Khurda. 
SeniorDivisiona.l Personnel Officer, South Eastern 
Railway,Khurda, At/P0Jatn1 .....Respondents 

By the Advocates - Mr.Ashok Mohanty. 

IN O.A. NO.862/96 

Sri Bira s/o Mahi, village-Barada,P.O-BaraCtai 

P. S-Sadaro , Dist .Dhenkanal. 
Sri Pandab s/o Landa, vill-Genyutia,P.Oeflg1ia ,  

P.S-Sadaro, Dist.Dhenkanal. 

Sri £4ili13, s/o Chaitan, Vill-Gurujariga, 

P.O-Gengutia, P.S-Sadaro, I)ist.Dhenkaflal. 
Sri Arkhito, s/o Bouria, village-DerasiflJh 
Kankadapal,P.S-Sadaro, E)isL.Dhenkanal. 

Bhaskara 	s/a 	Brundaban, 	Vi I -Dei a 1 nqh 

Kankadpal ,P.s-Sadaro, Dist.Dhenkanal. 
Bikrama s/o Garidu, vill-Genguia, P.O-Genqutifl, 

P.S-Sadaro, 1)1st:. .I)henkanfll. 
Bhramara s/o Sudarsan, vi:Ll-Genyut.in , P .0-Gengu 1: ía, 

P .S-Sadaro , Dist .Dhenkanal. 
Benudhar s/o Uchhab, Vill-Rasasingh, P.O-Bclopada, 

P.S-Sadaro, Dist.Dhenkanal. 

Golekha, 	son of Gandu, vili-Rasasiflgh, 

P.O-Belopada, P.S-Sadaro, Dist.Dhenkanal. 

Golekha, 	son 	of 	Budhia, 	vill-Gengutia, 

P.O-Gencjutla, p.S-Sadaro, Dist.Dhenkanal. 
Gourancja S/a Dayanidhi, vill-Sarata, P.0-Gundel, 

P.S-Sadaro, Dist.Dhenkanal. 
Bholeswar s/o 7narita Vill/PO-Barada, P.S-Sadaro, 

Dist.Dhenkanal. 
Blirarnara s/a SannaT1a ,Vi ]. -Jonhitii i a, P. .1)-Barada, 

P.S-Sadaro, Dist.Dhenkanal. 
JanthesWar s/o Krushna, VIll-Jonhitalia, P.O-Batada, 

p.S-Sadaro, DIsL.Dhenkanal. 

Gauranga, 	s/o 	Banamali, 	Vill-Gengutia, 

P.O-Gengutia, p.S-Sadaro, Dist.Dhenkanal. 
Rajiba s/o Nata Vill_TentuliaPacTh, P.0-Baulpur, 

P.S-Sadaro, Dist.Dhenkanal. 

Satura 	s/o 	Kurupa, 	Vill-Barada, 	P .0-Ba rada, 

P.S-Sadaro, D1t.Dhenkanal. 

Aadhu 	S/0 	Bajia, 	Vill-Barada, 	P.0-Baada1 

P.S-Sadaro, Dist.Dhenkanal. 
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Fakira 	s/o 	Dhadak, 	ViT1age13rIda,P.01tth, 

p.S-Sadaro, I)ist.I)heflkiflfl1. 

Aparti, 	s/ot)hadias 	Vili-flarfldfl, 	P.O-Ijnrflth, 

p.S-Sacinro, Dit.flhc'flk1flfll. 

Sadnnncti 	;/o 	Knnli , 	Vi 1.1-In 1 1 I I 	 I pur, 

p.S-Sadaro, I)isL.I)heflkat)ai. 

Rahita s/o Kanhu, Vil1/PO_Ekayhatia1atamP 

P.S-Snc3ato, D1St.I.)heflkflflal. 

Barajrl 	s/o 	BhF(JRbaL, 	Vii1.-I3ard.l, 	P .O-I1t1l1, 

P. S-Sadaro, 1)1st .Dhnnkanal. 

Chaina, 	s/o 	Nidhia, 	vi1i-BarAd, 	P.O-Brada, 

p.S-Sadaro, Disb.Dheflknfll. 
Sikhara s/o Saita, vill-Gengutia,

nyuLa, 

p.S-Sadaro, Dist.Dheflkafla-]. 
Kumra s/o Trilochan, Viii- ahadia, P.0-I3fliapRda, 

p.S-Sadaro, Dist.Dhcflkaflal. 

Pitabash 	s/o 	Han, 	viil-Baradfl, 	P.O-I3arada, 

p.S-Sadaro, DiSt.Dhcflkaflai. 

Sapana, 	s/o 	Arjnna, 	vill-Mahadia, 

1,.O. _BelaPada,P.S_Sadar0h1Dhc1l  

T3ikala, 	s/o I3ajia, Vill-GeflYUtia, 	P .O-GerlyllLll, 

p.S-Sadaro, DIst.Dhenkanai. 
Goiekha, c/o Dma, Vi1UGengUti1i P.0-Genhll9iltia, 

p.S-Sadaro, DIst.Dheflkaflai. 

Raja 	 5/0 

vi11/PO_MurUdanYaPhj_1amPt1 p.S-Sadaro, 

Dist.Dheflkaflai. 
s/oTuni, 	 V11iG0(l1(l1 

DainbarUdhar  
P .0_BalaramPrasad, p.S-Sadaro, Dist .Dhnnkanai. 
Fakira s/o GancIu, vill-GeflYUtia, P.O-Geflqhltla, 

p.S-Sadar, Dist.Dhenanai. 
Bhima, s/n Mittu, V1i1-G0dIc, 1.O_Baiflra1flPd, 

p.5--Sadar, Dist.DheflkanaI. 

Sri 	 DhaneSWat 	 s/n 	 J\chul;a, 

Vill/PO_F.kogharia_BaiamPrasadf 	
P. -Sadar, 

Dist .Dhenkaflai. 

Sri 	Kailash 	s/n 	Chaitafla, 	Viii enyUia, 

p.0-Gengutia, p.S-Sadar, Dist.Dhcnar1  

Sana s/o Kandura, ViliGengUtta, p.O-.Gefigutia, 

p.s-Sadar, Dist. Dhenkaflai. 
Sudhakara s/o Kunja, Vill_Odapadi, P.O-Hifldi Road, 

p.S-Sadar, Dist.Dhrflkflflflh-. 
Akura s/o Upendra VIii_Jonhltahla, P.0-Baracla 

p.S-Sadar, D1st.DhetIkatha l. 

40. Krushfla 	Sb 	MakuridEl, 	vi1l-k0J, 

P.O_KontiaPUtSamfl p.S-Sadar, [)SL.DI1eflkat 

41. Hadoo son of Kashi 
viii_GUraPa11h,013jP 	

P.S-Rambha, I)isL.Cafl]affl. 

'i • 	''''' 	. 	
• 	' 	 'h 	 ' 	" 
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Nalu, son of Gopi, Vili-Ilaripur, J..O-Ilaripur Sason, 

P.S-Tan9i, Dist.Khurda. 
Charana s/o Donal, Vill-linripur ,I' .o-Uaripur Sason, 
P. S-Tangi ,[)ist .Khurda. 
Saratha, s@/o Banchanidhi, Vii1-Har pur,P.0-E{nrLpur 
Sason, P.S-Tancji ,Dist.Khurda. 
Rajo s/o Prahailad, Vili-Haripur, P .0-Ilaripur Sason, 

P.S-Tanqi,Dist.Khurda. 
Jogi s/o Hanchha, Viil-EIaripur,P.1i-IIariPUr Sasan, 

P.S-Tangi ,L)ist.Khurda. 
Laxmidhar S/o JinjIia, Vi1i-Nayapatna, P.0-I1aripur 
Sasan, P. S-Tanyi , Via-Ganyadharpur , 1315t. Khurda 

Kulamani 	s/o 	Ananda, 	vili-Jlar.ipur , P .0-Haripur 

Sasan, P.S-Tangi ,Dist.Khurda. 
Dinabandhu s/oHadu Vi11_1Iaripur,P.0-Har.iPUr Sasan, 

P. S-Tang.i ,I)ist .Khurda, 

Trinath 	s/o 	Ananath, 	Vill-Haripur,P.O-EIarJPUr 

Sasan, P.S-Tancji,DiSt.KhUrda. 
Surendra s/o Sanatan, Vili-UdicJiti, P.O-Sundnopui:, 

P.S-Tangi ,Dist.Khurda. 
Sachi s/o Natabar vili - Udiyri, 	P.O -Sundepuc, 

P.S-Tangi,Dist..KhUrda. 
Gouranga, s/o Natabara vi1l_Udigari,P.0-SUdaePUri 

P .S-Tangi ,Dist .Khurda. 
Laxmidhar S/oPurna, vill-Saclarigol, P.C)-Sadnnqoi, 

p.S-Delancj, Dist.Puri. 

Indramani 	 s/o 	 Kanhu 

vill-ManqalPUt,P. 0-MangalpUr ,P. S-Sadaro, 

Dist . Dhenkanal. 
Ramo s/oanantho, Vi1i_Haripur,P.OIriPur Sasan, 

P.S-Tangi,DiSt.KhUIda. 

Bharnaro, 	 s/o 	 i,okanath, 

Vill/POHaripur,P.S_11'angi,D1st 	a. ppi ants 

By the Advocate 	- M r.D.R.Patnaik 

vrs. 
Union of India, represented by its General Mannq'r, 
South East.rn Railway, Garden Reach, Calcutta-43. 
Divisional Railway Manager, South Eastern Railway, 
Khurda Road Di vis ion , AL/110-3 atu I , I<hirda Rend 

Dist-Khurda. 
Senior Divisional Engineer (Co-ordinator) , South 
Eastern Railway,KhUrdas AL/PO_]flLni,Kh11rda Road, 

Dist.Khurda. 
Senior Divisional Personnel Officer, South Pastern 
Railway, Khurda, At/PO-Jatni ,Dist .Fhurda ..... 

Respondent-S  
By the Advocate 	- 	Mr.Ashok Mohanty 
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IN 0.A.N0.863/96 
Banchha 	 s/o 	 Racihu, 

Dist. Purl. 

Kapilo S/a Kelo 

Joqi s/oRama 

Braja s/o Jagannath 

Gohinda s/o Chakara 

All are of Vill/pO/Vja/pS/Djs.L Purl. 

By theA(lvocal.e 	- 	Mr .l).R . Patnalk 
Vrs. 

Union of India, represented by its General Manager, 

South Eastern Railway, Garden Reach, Calcutt:ri-43 

2. Divisional Railway Manager, South Eastern Railway, 

Khurda Road Division, At/PO-Jatni, Khurda Raa(3, 
Dist.Khurda. 

Senior Divisional Engineer (Co-ordinator), South 

Eastern Railway, Khurda, At/PO-Jatni, Khurda Road, 
Dist .Khurda. 

Senior Divisional Personnel Oil i.ccr, South East orti 
Railway, KhurdaAt/PO-Jatni ,[)ist . Khurda 

.Rrspondrn ts 
By the Advocate 	Mr.Ashok Mohanty 

IN OA N0.864/96 

Sankar 	Behera, 	s/a 	late 	Bidyadhor 	Behora, 
Village-Deulahasta, P.O-Arugula, Dist.Puri. .. .Appiicant 

By the Advocate - N/s D.r.atnajk 

K. C. Pradhan & 
M.K.Khiirtja. 

Vrs. 

Union of India, represented by its Gunstal Mariaqni: 

South Eastern Railway, Garden Reach, Calcutta-43 

Divisional Railway Manager, South EasLrn Railway, 

Khurda Road Division, At/PO-Jatni, Khurda Road. 
Senior Divisional Engineer (Co-ordina tot) , South 

Eastern Railway, Khurda, At/PO-Jatni , Khurda Road, 
Dist .Khurda. 

Senior Divisional Personnel Officer, South Eastern 

Railway, Khurda ,At/PO-Jatni ,Di(;t .Khurd(i. 

Per )c ilr'ii tS 

By the Advocate - Mr . Ashok uc)lIan ty 
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IN OA NO.912/96 

Krishna Chandra Swain, aged about 45 years, son of late 
Duryodha n 	 Swa i n  
P.S-Tanyi,Dist.Cuttack 

Applicant 

By theAdvocate - M/s D.Mohanty, 

K.r'1.Sarnal, 13.K.Biswal, 

K.Eenka & TJ.K.Samal. 
Vrs. 

Government of India, represented through Genera.l 

Manager, South Eastern Railway, At-Garden Reach, 
Calcutta-48. 

Divisional Railway Manager (Perronnel), KhurdaRoad, 

South Eastern Railway, At/PO-Khurda Road (Jatani 
Division), Dist . Khurda......Respondents 

By the/\dvocate - Mr. Ashok Mohanty 

IN OA NO.924/96 

Jalandhar Champati, aged about 42 years, son of 

Banchanidhi Champati, At/PO-Motari, Dist.Puri. 
Chakradhar,  , aged about 39 years , son of Kubera 

At/PO-Motari, Dist.Puri. 

Subala, 	aged 	about 	37 	years, 
At-Jarnukholi ,P .O-Panchagaon, District-Purl. 

Ganesh, aged about 34 years, son of Nakula, 

Dist.Puri. 

Bhaskar, aged about 38 years, son of Athanga, 

At/PO-Gada Motarl, District-Pur.i.. 

Laxim Khan, aged about 41 years, SOfl of Sardar 

Khan, At/PO-Motari, Dist.Puri. 
7.. Jurnma Khan,aged about 37 years, son of Martsur Khan, 

At/PO-Motari, Dist.Puri. 
Kabi, aged about 35 years, son of Laxman, 

Dist. Pun. 
Ghana, aged about 42 years, son of Sa.nanda, 
At-Panchapauli, P .0-Retang, Dist; .Puri. 
Surendra aged about 36 years, son of Gliaiiashyam, 

At/PO-Retang, Dist.Puri. 
Puma, aged about 31 years, 	son of Pasti, 

At-Ankol,P.O-Motani ,Dlst.Purl. 

Laxmidhar, 	aged 	about 	34 	years, 	S/c 

Panu,At/PO-Ghodradla, District-Puni. 

Puma, 	aged about 	37 years, 	son of Raju, 

At/PO-Kanti, Dist.Puri. 
Netra, 	aged 	about 37 y ea rs, 	son of brunda, 

Dist.Puri. 
r 

.. 
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Jogi, 	aged about 33 years, 	son of Golnich, 

Dist .Puri. 
Saraba aged about 36 years,sofl of KI1u,D1St.l'1Jr3-. 

Han, aged about 35 years, son of Sadhu, at 

Haripur, BirapurUSOttamP1r, 1)1st .Puri. 
Kailash, aged about 39 years, son of Digo, at 

panchapalli,P.O._Retal1gF Dlst.PUni. 

Naran, aged about 34 years, son ()E BanchaflicIhi., 

DisL . Purl. 
Linga, aged about 33 years , son 	of Blood , at 

Gobindapur, P.o-Depur5asafl Dist .Puri.. 

Dasarathi , aged about 37 years, s:n ol Su:)a1 

Dist.PUr1. 

Gangadhat aged about 36 years, son of Kuun1, 

Batakrushrla 	Nayak, 	aged 	about 	35 	years, 

1\t-panchaPPali P.0-Retang, Dist.PUni. 
Appilcants 

he TdTflO, to 	- Mn .D . P .1)ha isarnant. 

Vrs. 
Union of India, represented through General 

Manager, South Eastern Railway, Gardeti peach, 

Calcutta-700 043. 
DivisiOnal Railway Manager (P), 
South Eastern Railway, Kliurcia Road, Ui. sL . RhUT (1a 

DiviSional Personnel Officer, South Eastern 

Railway, Khurda Road, DIst.Khutda ..... 
ReSpOfl(1flfltS 

By the )\dvocate - Mr.Ashok Mohanty. 

IN OP NO.932 OF 1996 

Narayafl Hanichafldafl,aged about 45 years, sfl of 

JagabandhU 	 Hanichafldafl, 	 t-Kunia 

SamaritanaPUr ,P .0-NirakarPur , P. S-Jankia, 1)1Stf1CL11 1i da 

K

Appi 011)1: 

By the 1\dvocates 	- 	M/s .CMOhaPatra 

B.b.Ray 
S .1 .Dhal 

Vrs. 
Union of India, represented through Genera.! 

Manager, South Eastern Railway, Garden Reach, 

Calcutta. 
Divisional Railway Manager 

	

	(Poimmoel) , 	ichu r Cl,-) 
(Ja tni Road, South Eastern Railway, 1) ist .KhurCLl  

DIVIS1Ofl ) 

	

	
p0poiidCr1t-5 

By the TdvoCat0 - Mr. Ashnk Mhanty 
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() U ) E U 

SOMNA'III SOM, V I 	l 	I IA I kMAN 

I'I; 	hitrcli 	of 	I 	Itrii 	O 	iiIiiI 	App I i 	i 

has 	been 	11C'fl id 	I o'n [hor . 	IIH' 	I  

placed and the poiyr'rs mn -in hf: Ii.iti in LI'oe 7\ppiic:0 	on ia 

also subsh:antiaiIy tIiesrimr'. lii- 1 nrinhi'ci 	aiinsat a 	(a 	lv' 

petitioners appe:ir:ing in ()A no. €181/06 and ()A lIe. 10i9/ni i- 

argued the math:er at: .tencjt:li. The 	nnrtic'J cnnrisc'in :ifpror i!n.3 

for the petitioners in eITher eases linac ru1'1" 

submissions made by the learned onnneio or t:hi'' p''t i I- rflm-

in OA No. 481/96 and OA No.439/96. In vi ''nf [lie at aa" 

order will cover these fi iteen cases - 	Thr' Fcl a of ()1\ 

481/96 and OA 439/96 have to be referred ;o First-.. 

2. 	 in OA No. 481/96 there ar 	1() I }an[ Lioiicrs. 

They state that [hey were cnsua I lahon rr : 	under If rururinccl [ 

Way inspectors belonging to Sompe[a , 13c1ininpuir , lainl luo and 

J\hurda Road Units. They had worked as  

1967-68 	to 	1972-73. 	ASSi stant: 	!nlinenr, 	I.Io I civ, 

l3erhampur, prepared a seniority itsL of casuini IaI'i'ni, 

working under P.U. Ils. , 	ornpef:n , l(erhrinipuut 	Rauuiblu;u 	' 

oad Units, and in the reninri[y l oh:, wld I 	ia 

nnexure-1, bhere are names of 616 caa.I 	1 '1it cr5, !\I: 

nnexure-1/1 is a senior I t:y 1i. s [ of c -'no 1 1 	nl i ci  n of 

'ompeta Unit, and a[ J\nrie-ouirn-- 1 / 2  1.5  

asua 1 labourers of: 1ambIiri 1111 i L -71inre I Ire or' 



H i 
KT 	29 

The petitioners state that according o the instructions of .  

Railway Board, retrenched casual labourers have a right to 

be given first preference for re-engaJ orient and they are to 

be 	re-engaged on the basis of thH i 
posl.tiOfl in the 

seniority list . The petitloncrs ar 	ietro1lCh(t casual 

labourers of the above units. They had filed several 

representations to the authorities for Liii r 
ro-1Ja9Cfl0T1t, 

but these were not considered. They also made a grievance 

that retrenched casual labourers of p.w.:s., Berhampul: and 

Rambha, who had worked in monsoon gang had not been 

included in the divisional list. F'utthcr, the potiod for 

which they had worked in Doubling OrgauiSation was not taken 

into consideration. On 16.11.1989 
[)iviSiOflal- PersoflfleI 

Officer, Khurda Road, issued a letter (Annexure-3) to 

Assistant Engineer, BerhamPUt and A5i5tOflt hnyineer-
2i 

Khurda Road requesting that some ganqrnen who had worked in 

monsoon patrolling under P.W.Is., Sompeta, BerhamaPur and 

Kaluparaghat and also had put in Construction Organisation 

their grievances have not been taken 
had represented that  

into account. on verification, it was seen that as they had 

A CV) 	
not produced proper identification for their working, their 

services were not taken into account. it has been ordered 

that if any such labourers are left out, they should produce 

their working certificate with proper jdcfltif.i.Cfl1 ion and the 

casual labour cards and screerli-ny would be '0idticLed on 

...........r 
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20.11.1989 in the office of Assistant Engineer, BerhainprT 

at 11.00 hours. If any labourers are ].eft out, they should 

/ 
produce the said records before i\sr3istant Engineer by 

30.11.1989 and their screening would be conducted .in the 

first week of December 1989. Thereafter no further chance 

could be given to such retrenched casual labourers and this 

should be made clear to them. The petitioners state that 

all 	of 	them produced 	the respective 	documents for 

preparation 	of the 	seniority list 	arid 	documents 	filed by 

some of them are at Annexure-4 series. At Annexure-5 is a 

letter from the Union requesting the Divisional Railway 

Manager, Khurda Road, to extend sympathetic attitude for 

appointment of retrenched casual labourers. On ().5.1993 

Senior Divisional Engineer, Khurda Road, issued a letter at 

Annexure-6 to all Assistant Engineers of Berhainpur, .Khurda 

Road, Bhubaneswar and Cuttack. Along with this letter, a 

permanent way 
statement showing vacancy position of /casual labourers under 

P.W.Is. was enclosed. It was indicated that there were 255 

permanent way 
vacancies of /casuai labourers which were requlLred to be 

filled up immediately. A copy of the live reqister of 

retrenched casual labourers was also enclosed and the 

Assistant Engineers were directed for a thorough checking if 

any 	casual 	labourer 	is still 	left behind 	for absorption. 

Such casual labourers should be contacted and absorbed 
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against existing vacancies under the coticerneci P.W.I. with 

the prior permission of Senior E)ivisiona.L Engineer. It was \ 

indicated that if the casual labourers (10 not turn up within 

fifteen days, they should be dropped. It was also mentioned 

that P,W.Is. should be advised to notify on the.Lr Notice 

Board regarding engagement of retrenched casual labourers 

and collect applications and send them to Senior I.)i.vi.siOflal 

Engineer duly certified along with service cards for 

considering their absorption against balance vacancies 

available. It was indicated that-- the ai)sorption id pr'rniifleflt 

way casual labourers would be strictly on seniority basis 

and open line permanent way rebrenciled casual labourers 

would be given preference. It was stated that this process 

should be completed before 31.5.1993. in response to this, 

the petitioners state that they had sent their applications 

and documents to the concerned authorities in 1993 and even 

though three years have passed from their, they have riot 

heard anything further. Non-consideraLion of Lher case, 

according to the petitionerSi is illegal and arbitrary. It 

is further submitted that on 28.5.1996 the i.iivisional 

Lilway Manager, S.E.RailWaY, Khurda Road, issued notice at 

nexure-7 which was about engagement of fresh face casual 

ibour 	in Engineering 	Department 	of fhurda Read Division 

:om open market. 	Applications 	were invited from eLigible 
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male candidates for engagement as casual labour on daily 

rate of wages. The period of engagement was 119 days or 

upto 31.10.1996 whichever is earlier and thereafter 

retrenchment would be done without any further notice. It 

was indicated that there were 907 vacancies and usual 

reservation would be maintained. The nature of work was 

execution of track maintenance works anywhere within Khurda 

Road Division. In clause (e) it was mentioned that the 

applicants should be between 18 and 33 years of age as on 

1.6.1996 relaxable upto 5 years for SC/ST and 3 years for 

OBC, and the minimum educational qualification is Class V 

pass. In clause (i) it was mentioned that retrencheci casual 

labourers can also apply and must also furnish copy of the 

previous casual labour card in support of the claim. The 

petitioners state that these two requirements regarding age 

between 18 and 33 years and qualification of Class V pass 

effectively rule out a large number including the present 

petitioners 	from consideration. 	The petitioners 	
have 	been 

waiting 	for 	last 	14 	years 	for 	consideration 	
of 	their 	case 

and becauseof these two conditions their cases are not going 

to 	be 	considered 	at 	all. 	It 	is 	further 	
stated 	that 	even 

though they applied in 1993 their cases were not taker' 	into 

consideration 	at 	all. 	In 	view 	of 	this, 	the 	
applicahits 	in 

the O.A. 	have prayed that Clauses 	(e) 	
and 	(f) 	of the notice 

dated 	28.5.1996 	at 	nnexure-7 	
regarding 	maximum 	age 	and 

fl: 
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educational qualification should be declared ultravireS. The 

respondents should be directed to intimate the peLtiofler5 

the result of their applications submitted in the year 1993 

for engagement as casual labourers against 255 vacanHos and 

for a d:Lrectiofl to the respondents to consider the case of 

the applicants for engagement as casual labourers on 

priority basis. The last prayer is for a direction to the 

respondents not to give any appointment in pursuance of 

4. 
Tt  

the notice dated 28.5.1996 at Annexure-7. 

2.1 	
The respondents in their countel have 

submitted that these petitioners on their 
OWO a(ImiSSlOflS 

had last worked with the Railways in 1972-73 and after a gap 

cannot be considered. The 
of 24 years their cases  

respondents have further stated that taking into 

consideration the difficulties of the casual lal)ourerS a 

seniority list has been maintained and this is at 

Annexure-6/2 filed by the petitioners themselves along with 

:k. their O.A. The respondents have submitted that out of this 

list at nnex
s have been already ure-6/2 most of the person 

in service except 35 personS who are w 
regularised

aitiflY for 

on subject their turn for regularisatb 	
to avai1bilitY of 

vacancies.The names of the applicants are not in this list. 

The respondents have also stated that the 
	lled so ca  

geniority list at nnexurel is not a list prepared by the 

Railway admi nistrati-On but by the applicants 
I liii1V' 	iOn 

respondents have further submitted that 
out of t1i° 1 01 

0- 
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, applicants, 14 applicants have not turned up for work after 

their disengagement in 1971. In 1979 P.W.I., Sompeta, made 

a temporary labour requisition but none of these applicants 

turned up for re-engagement in 1979. It is further submitted 

that even in Annexure-l/l prepared, according to the 

respondents, by the applicants, the name of applicant no.11 

is not there. These applicants working under Sompeta Unit 

were discharged prior to 1971. Except applicant no.17 none 

has been engaged after 1971. l\pplicant no.17 also did not 

appear in the screening test conducted in 1979. The list at 

Annexure-l/l relates to Rambha Unit and in that list 

applicant nos.40,41,42,43 and 47 are not there. On 

verification of records bythe respondents it has been found 

that they were never engaged in Rambha Unit as casual 

labourers. In 1986 a temporary labour requisition was made 

from amongst the retrenched casual labourers for monsoon 

patrolling duty under Rambha Unit, but none of these 

applicants appeared before the concerned P.W.I. Regarding 

applicant nos.21 and 28, the respondents have also made 

averments about the genuineness of their claim. 
As regards 

the 	applicants who 	have 	stated they 	h a d worked 	at 

Kaluparaghat and Balugaon, on verification of the temporary 

gangmen register available with P.W.I Kaluparayhat, it was 

seen that the name of none of the applicants finds place in 



- 	- 

lit 
-35- 

4J the said register. These applicants have also not submitted 

their casual labour service card in support of their Iavinc 

worked as casual labourers under the Railways at any point 

of time. It is also admitted by the applicants that these 

casual labourers never presented themselves for engagement 

after 1979. A seniority list of casual workers was prepared 

and in AnneXUre-
3 a last chance was given to those 

retrenched casual labourers who might have been overiooke 

not avail of that But these applicants did 	
opportunitY and 

their names do not find place in the senioritY list at 

Annexure6/2. The Railway Board had also directed 

preparation of casual labour register relating to labour

who had worked prior to 1.1.1981. In the list so prepared 

the names of the applicants do not find place. On 
2.3.1987 

and 4.3.1987 the Railway Board had directed for preparation 

of Uve casual register for persons who have been engaged 

after 1.1.1981 onwards and the last date of 
t ecoipt of 

applications was on 31.3.1983, but none of these 
	[jj0fl5 

made any application prior to 31.3.1987. In view of the 

above, the respondents have stated that the applicants 

cannot have any claim or right for reguiarisatbofl or 

_enga
gem0nt as retrenched casual labourers. The 

respondents have denied that the R dway auL1IOr1t.i en 

at any point 
received any representation from the 

1ppliCa0L5  

al 
of time. As regards the letter issued by Soul or 

DiVinl00  

rri 	 . 
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Engineer at Annexure-6 it has been stated that issuing of 

such a letter was beyond the competence of the Senior 

Divisional Engineer and as there was no sanction for those 

255 posts no further action was taken in pursuance of 

Annexure-6. The respondents have stated that in each monsoon 

season the Railways engaged casual labourers for specified 

period upto 31.10.1996, i.e., the end of rainy season to 

guard the tracks and according under Annexure-7 notice was 

issued for that year. It was mentioned in the notice that 

retrenched casual labourers should be given preference over 

outsiders. On the question of \age relaxation it has been 

mentioned that the job is strenuous in nature and physical 

fitness is a necessary requirement and because of this, the 

age limit of 18 to 33 years has been kept. But so far as the 

retrenched casual labourer is concerned, it has been decided 

to give weightage of one year for each completed year of 

service as casual labourer to be added to upper aye.  limiL of 

33 years. it is further submitted that engagement of casual 

labourers for monsoon track patrolling is an urgent nature 

of seasonal work and no permanent absorption even as casual 

labourer is possible because the requirement of work is for 

a specified period of 119 days or upto 31.10.1996 whichever 

is earlier.On the above grounds, the respondents have 

opposed the prayers of the applicants. 
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3 	 In 0 A No 439/96, which has been 3rgued in 
7.  

detail, the fifty-five applicants have prayed for a 

direction to the respondents to sympathetically consider the 

case of the applicants for their temporary absorption as 

casual labourers pursuant to the notice dated 28.5.1996 and 

for a further direction to temporarily absorb the applicants 

as casual labourers by relaxing the age limit. TccordLnq to 

the applicants, they have rendered service under t:he 

Railways as casual workers indifferent spells from 1973. 

Most of them have worked in 1973-74 or from 1973 to 1978. 

Only one applicant has worked subsequently from July 1985 to 

October 1985 and another one in the rainy season of 1985 and 

again in 1988. Their period of engagement and the numbers 

allotted to them in the Service Books are at /'nnexure-i. 

Their case is that their services have been retrenched and 

as retrenched workers they are entitled to be considered for 	 H, 

re-engagement as and when there is need for engagement: of 

casual labourers. Some of the petitioners have in the 

meantime become age-barred but they have physical strr' uth 

to do manual work. The Divisional Railway Manager has 

published a notice dated 28.5.1996 inviting applications 

from fresh faces for engagement as casual labour on Iily 

rate of wages in Engineering Department of Rhurda Road 

Division. The engagement is 	for 119 days or upto 31.1-0.996 

and in the said notice it has been mentioned that age 	irimit 
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is between 18 and 33 years relaxable upto 5 years for SC/ST 

Jnd 3 years for 013C. Because of this aye limit Some 01 Lhe 

petitioners have become automatically ineligible even 

though they are retrenched candidates. They have stated that 

in other cases casual labourers who have crossed the upper 

age limit have been engaged and call letters have hnen 

issued to them and therefore, in their case the ins i st i. rig of 

the upper age limit is discriminatory. At Annexure-3 they 

have given the call letter issued to one Babaji Samal who 

s been called for interview on 27.6.1996. The petitioners 

tate that his date of birth is 12.3.1948 and he has worked 

s casual labourer from 20.5.1973 to 12.9.1974. rfhus he has 

en called even though he has crossed the upper age limit 

several years. The applicants further state that the work 

nvolved is manual work and they have prior experience. in 

iew of this they have come up with the aforesaid prayer. 

.1 	 The respondents in their counter have stated 	 'a 

hat the applicants have worked in 1973-74 and have not bnnn 

ngaged thereafter and their cases cannot: he  

fter a lapse of more than two decades. It is also stated 

hat the applicants besides indicating their dates of last 

ngagement have not produced any record in support of their 

laim that they were working as casual labourers at any 

oint of time. It is also submitted by the respondents that 



at various points of time after 1981 the issue of 

re-engagement of casual labourers was agitated be:ior' 

different courts including the Hon'ble Supreme Court and as 

per the direction of the Hon'ble Supreme Court, the Railway 

administration time and again have extended opportunities to 

the retrenched casual labourers to be re-engaged, but these 

applicants had never come up earlier. in this connection, 

the respondents have enclosed copy of the Railway Board's 

circular dated 16.3.1987 regarding maintenance of Li.vc 

Casual Register for casual labourers working on .1.1981 and 

thereafter. It was mentioned in this crcufar that the last 

date of receipt of applications from ihem was :31.3.1987. 

Earlier in Railway Board's letter dated 2.3.1987 it: was 

pointed out that pursuant to the direction cjivcn by the 

I-Ion' ble Supreme Court in their order da Led 	23 . . 1987 in 

Writ Petition No.332 of 1986, all those poject casua r 	 l 

labourers who had worked as such before I1.1.198 and who 

were discharged due to completion of work or for want of 

further work, may be considered on submission of writLen 

representations by them with adequate proof on or before 

31.3.1987. IL was stated that representations received after 

31.3.1987 or representations without proof of prior 

engagement would not be considered. The respond'riL' cse is 

that basing on these instructions, Khurda Road Division have 

already prepared a Live Casual Labour Register of casual 
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labourers and most of them have already been rocjularisecl 

caving only 35 persons who are waiting for rcgulnri;at: )On 

on availability of vacancies.The applicants are not included 

in the Live Casual Labour Register and therefore, their 

cases cannot be considered. The respondents have further 

tated that the job requirement in the notice dated 

8.5.1996 is strenuous and that is why upper age limit of 33 

ears has been fixed. But the Railways have already decided 

hat for retrenched casual labourers wei.glitage of one year 

r each completed year of service should be added La the 

er age limit. The respondents have further stated that 

tie prayer of the applicants that their cases should be 

cnsidered with sympathy should be rejected. No employer is 

epected to re-engage retrenched people after more than two 

dEcades of retrenchment. The respondents have categorcaLiy 

dnied that all the applicants were working under Railway 

ad inistration at any time. It 	is 	also stated 	that it is 

no possible to verify the genuineness of the claims of the 

aplicants about their prior engagement after a long lapse 

of\time. In view of this, the respondents have opposed the 

pryers of the applicants. 

3.2\ 	 Belore parting with the facts of this case, 

further poimi t will have to be noted. A[ter hearing of 

thi case was concluded, the learned counsel for the 
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petitioners filed a petition on 29.4.1998 in which it: has 

been mentioned that Senior Divisional Personnel Officer, 

Khurc]a Road, in his order dated 13.4. I 998 has published a 

list of 159 casual labourers who could not be engaged by 

31.10.1996 outof 609 empanelled candidates for issuance of 

engagement order to them. Their places of enqaqement have 

also been furnished. The petitioners' case is that in this 

list of 159 candidates, the names of 14 oC these applicants 

are included and this gives a lie to the avermoj-it of the 

respondents that they have never worked or they do not have 

the previous service record relating to their enya:Jernent. 

4. 	 As earlier not:ecl, the two OAs, O\ No.491/96 

and OA 439/96 have been argued in detaiL In view of this, 

the facts of other cases are not being referred to. One 

document filed by the petitioners in OA No.670/96 will have 

to be referred to. The 	rayers in OA No.670/96 are 

identical to the prayers in OA No.481/96 and the facts given 

by the petitioners are also the same. In the count:or filed 

by the respondeiLs they have opposed the prayers of the 

petitioners. In that case, after conclusi.on of the hearincj 

the learned lawyer for the petitioners has filed cer:tain 

documents with copy to the learned Senior Counsel, Shci. 
\ ;. 

Ashok Mohanty appearing on behalf of tho resp()ndoI) t:E; , in 

which he has filed the service certificates of appl 1 cant: 

nos .4,5,6 and 12 out of the 43 applicants in that: case to 
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(a)  
show that these applicants have actually worked earlier 

under the Railways and similar documents are in existence in 

respect of other petitioners. Along wi (ri, this, he il.),Jr() 

filed papers showing that the persons who have been engaged 

by the departmental authorities as casual labourers in the 

ear 1996-97 were given further appointment in the year 

997-98. This fact has some hearing on the subini sn ions marie 

y the learned counsels of both sides to which reference 

ill be made at the appropriate place. 

We 	have heard Shri D .R . Pa tna ik , the learned 

ounsel appearing for the petitioners in OA no.481/96, Shri 

.K .Misra, the learned counsel appearing for the petiL.i onors 

n OA no.439/96, and Sri Ashok Mohanty, the learned Senior 

unsel appearing on behalf of the respondents. The learned 

c unsels appearing 	on be half 	of the i pet.toners in c) Ll1e.r 

Oiginal Applications have 	also been heard 	and they have 

aopted the arguments made by Shri D.R.Patnaik, the learned 

cunse1 appearing for the petitioners in OA No.481/96. We 

hve also perused the records including the date-chart and 

wtitten note of arguments filed in OA Nos.439 & 481/96. 

6 	 The learned counsel for the petitioners has, 

ir 	support ofhis contentions, referred to the dor'j s I on of 

e 	Hon ' ble Supreme Court in Dakshin Pa ilway Smpioycres 

Urjion, Trivandrum Division 	v. 	General Manaqeir, Southern 
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Railway and othets, AIR 1987 SC 1153. In that case, their 

Lordships of the Hon 'bin Supreme Court noted ihn I: in 1:he 

case of Indera Pal Yadav v. Union of India, (1 985) 2 5CC 

648, the Hon' bic Supreme Court gave certain direct ions 

modifying a scheme prepared by the Railway AdmiidsLraLlOfl 

for the purpose of absorbing retrenched Railway Casual 

Labour. 	Incorpol ating the dime Lions of the licri ' b I.e Supr. nine 

Court, the Railway Board issued a 	 i: circular to hn General 

Managers of all Indian Railways , for cinfCrrill( :cfllpora ry 

status on project casual labourers who had completed 360 

days of continuous employment. 	It was nnhIl:ioflC(I L1n L L1ie;e 

orders would cover project casual labourers who were in 

service as on 1. 1. .1981.. In l)akshin Railway Htnployoes Union' S 

case (supra) the petitioners before the Uon'Ule Supreme 

Court claimed that they are entitled to the J_)enel i ts of the 

modified Scheme and they should be taken back in employment. 

The Railway Administration Look the stand that; 84 amongSt 

the petitioners were entitled to the benefits of the Scheme 

as they were in employment on 1.1.1981 and the remaining 65 

were not entitled to the benefits as they were not in 

	

service on 1 . 1 . 1981 . The lion ' hi C Sn p.relfle Court- t 	)1 fl() L 	of 

the fact that this Scheme also Sought Lo cover pi:ojc'ct 

casual labourers who though not in SCtViCC on 1.. . 1 981 had 

been in service in Railways earlier and  11ad already 

completed 360 d'ys of continuous em loyrnrnt or have since 
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completed the same or will complete the required pen od on 

re-engagement after 1.1.1981. In view of this, the Hon'ble 

Supreme Court issued a direction to the respondents to 

include the petL tioniers in the Scheme for absorpt;:i.oii . In 

that case, the learned counsel for the Railway 

nistration brought to the notice of the Hon ' bie Supreme 

urt the difficulty which would be experienced by Railway 

nistration if without any 11mtatou persons cia imiaiq 1:0 

ye been employed as casual labour prior to January 1, 1981 

eep coming forward to claim the benefits of the scheme. 

onsidering the difficulties of the Rai ]wriy TtdmLnistrat ion, 

he Hon'ble Supreme Court directed that all persons who 

esired to claim the benefits of the scheme on the q  round 

hat they have been retreriched beforc 1.1.1981 , chin].d 

ubmit their claims to the Adm mi. strati on before 31 1 . i 987 

t is submitted by the learned counsel 1)1: the petit ioners 

hat the petitioners have been vigilant about their claim 

nd have been representing from 1984 on\!ards, but no steps 

ave been taken by the Railway Administration to enrol their 

ames in the Live Casual Register. The learned lawyer for 

he petitioners has further stated 	the stand of the 

.espondents that the applicants have come to the Court: at a 

elated stage cannot be accepted in view of the fact that 

hey have all a]onq been aqitatinq thei: ala mc. EL in also 

ubmitted that: the applicants are workmen and mdc t: 	'c Lion 
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25-H of the Industrial Disputes Act, 1947, the retrenchecl 

candidates have a right to be cons ide[(H [os: r - igaqoritout: 

in preference to fresh candidates . in support ol t:Ii ix; , the 

learned lawyer [or the petitioners ha:; relied on Lite 

case of Ghaziabad Development Authority and _others v. Sri 

Vikrarn Chaudhary and others, AIP. 1995 SC 2325, wliere.i n it 

was laid down that while retrenching casua.l workers the 

principle of last come first go should I, fo11oed and in 

the event of need for re-employment preEn ri flee should be 

given to such displaced employees. Learned lawyer for the 

petitioners has submitted that the prayei: of the petit.Eoncrs 

is not for regularisation but for re-enq.u:sueI1t aga Erist the 

need projected in the notice dated 25.5.1996 and as 

retrenched casua] labourers they have a ri glit: to he 

considered.While considering the case of such retronclied 

casual labourers, if the age limit and educational. 

qualification are insisted upon, then the consideration 

would be meaningless and therefore, for ueaningfui 

consideration of the case of these rebrenched casual 

labourers, relaxation of age and educati otial quaiiii.cation 

should be allowed. It has been further indicated by I:he 

learned counsel for the petitioners that En DA N0.439/96 in 

order dated 16.8.1996 the rfrjburlli  had directed that all the 

55 petitioners in that 0. A. should be Con:n dered along with 

others and the cr1 t.;eria of educa t iona I qua I i. I Lea 1: au and an 
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shall s Land rein xed in their favour. Ill 	order was lol towed 

in OA No.481/06 and in order dated 1.6.8.1996 passed Lhrei,i 

these two quali Lications have been WalVed by way of interini 

measure. It is submitted by the learned lawyer toi: the 

,petitioners that in view ofLhis, these two qualifications 

should be waived. Secondly, it has been submitted by the 

learned lawyer Lor the petitioners in OA No.481/96 that the 

applicants have given sufficient details of their prior 

engagement under the Railways in their Orginai Application 

and the original documents are with them. If they are qiven 

an 	opportunity, they would produce then e documents be [ore 

the Railway authorities for establshny their claim that 

they are indeed retrenched casual labourers of the Railways 

and on that basis, their case for re-engagement: should be 

considered.The third submission made by the inn rued lawyer 

for the petitioners is that even if it is accepted for 

argument's sake that currently there is no scope for 

re-engagement of the applicants, on the basis of their past 

service records and on the basis of the fact 	that they are 

retrenched casual labourers, their 	names should be inc tuded 

in the Live Casual Labour Register so that their cases would 

be considered automatically when in future scope arisen for 

engagement of casual labourers and they will not have to 

come to Court em: enforcnq Lhei r ri.qhiL 
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7. 	 The learned counsel eppeariruj for the 

petitioners 	in 	OA 	No.439/96 	hen 	subm:i fLed 
	Lhat 

regularisatiOn is a continuous process end the (ieperLmenal 

circulars have taken into account the judicial 

pronouncements which have been made in this regard from time 

to time. it is further suhm.itLc(i that the circu la r clCtO(1 

23.2.1990 which has been extracted by the Tribunal. in their 

interim order dated 16.8.1996 in O1\ No. 439/96 deals with 

preparation of Live Casual Labour Register and from LhLs it 

is clear that it has to be inaintained and brought up-t:o-date 

from time to time. This also shows that preparatiOn o-fl, Live 

Casual Register or Live Casual Labour PegisLr, as it Is 

sometimes called, is a continuous process. it is further 

stated that a f Ler the inter:im order On Led II 6 . P . 1.906 was 

passed directing that the f.iftyfive :oplican L:; should Lu 

considered along with others after rel en leg the ciuca tiona L 

qualficatioI aid age criteri on, C .P flu. 66/96 was I:].lfld by 

11 	of these petitioners . Call loLL o: 
S wei e .lnueO to 

fourteen persons fixing the date on 9.10. L996. Mndica test 

was fixed to 25.10.1996 but no notice was Issued to thC,se 

applicants. Thu applicants thereupon t lied Nb\ No. 12/97 on 

6.1.1997 praying for a direction to the respondents to 

extend the per od of medicalLest and to hold [resli mcd ical 

test for the 14 applicants out Of the 5 app L ic u [n I ii this 

O.A. Subsequently 	No.13/97 was f I Lcd by :in Pa: 20 
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applicants in which they prayed that the respondents should 

be directed to re-enyacjc the peL:tLionci-; immediately pending 

disposal of this Misc.Appjication. No orders have been 

passed on these two Misc.Appljcations and these have been 

kept pending to be considered along with the O.A. Earlier on 

28.6.1996 MA No.459/96 was filed by these petitioners, in 

which they had prayed for staying appointment of casual 

labourers or to keep 55 posts vacant Liii the final disposal 

of this matter. MA No.459/96 was disposed of in order dated 

5.7.1996 in which the Divisional Railway Manager, 

S.E.Railway was directed to keep 55 posts vacant out of 907 

posts indicated in the notice dated 28.5.1996. It has been 

stated by the learned counsel for the po it.ioners that their 

prayer is only for consideration of their case for 

engagement and also for putting their names iii the Live 

Casual Registor. It is further submitted that for entering 

the name of a person in the Live Casual KPgister there :1 a no 

u L-off date and it is a con tinuous p ocere; . in vlow of 

his, the 1oa:ned counsel for the petitioners in OA 

o. 439/96 has prayed for engagement of the petitioners after 

elaxing the cniu ati onal qualification and age limit and for 

putting their nanes in the Live Casual Rcgister. 

8. 	 AS earlier mentioned, the counsels for: the 

p titioners in the other 12 cases have adopted the 

s bmissions made by the learned counsel or the petitioners 
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in OA No.481/9(; and it is, therefore, 
HOL. Ilec(551r 	0 uefer 

to their submissions separately. In OA 48 /96 the 

counsels of boLh sides have filed written submissions and 

date-
charts which have been taken note of and we have also 

perused the records. 

9. 	
For the purpose of COIsid(}LrIq the rival 

submissions of the learned counsels of both 
SideS, it would 

be convenient if these are taken up in the Context of the 

different prayers made by the applicaris in OA No. 48
1/96. 

The first prayer of the applicants is for a declaration that 

clauses (e) and (f) of the notice dated 28.5.1996 fixing the 

minimum educational qualification as Class V pass and the 

age requirement as between 18 and 33 years relaxable upto 5 

years for SC/ST and 3 years for OBC should be quashed. in 

support of his contention, it has been submittd by the 

learned lawyer for the petitioners that lu the notice itself 

in 	clause 	(i) it 	has 	been mentjoid 	Lha L retrenched casual 

labour can also apply and must subm.ii copy of previous 

casual labour carad in support of the claim. It has been 

submitted that il these two quaiificJ . 15 alTo 	sted 

upon, a large numberof retrencheci casual labourers 

including the npp,1 Icants would be deba rr 	at L 	Hi-n liold 

as many,  of them have crossed the upper 	limit and nlo do 

not 	have the minimum educaLjoj!al 	 LICH . 1 

submitted that at the time of their 	enqa(jern: 
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the Railways, the minimum educational qualification was not 

ins 	ed upon aid that is how they were engaged and rendered 

service 	as 	casual 	labourers 	under 	the 	Railways. 	It 	is 

further 	submittad 	that 	the 	notice 	dated 	28.5.1996 	is 	for 

engagement of fiesh face casual labourers in the Engineering 

Department of Kliurda Road Division from open market and the 

age limit and educational qualification are primarily meant 

for open market fresh candidates who have not earlier worked 

under 	the 	Rail\'ays. 	But 	the 	petitioners 	are 	retrenched 

casual labourers and they are a class 	by themselves and 	if 

the 	same 	requirements 	regarding 	age 	and 	educational 

qualification 	are 	insisted 	upon, 	then 	the 	offer 	to 	such 

retrenched 	casual 	labourers 	to 	apply 	in 	respect 	of 	the 

vacancies 	notified would become meaningless. 	There 	is 	some 

force in this argument. 	But at the same time it has to be 

noted 	that 	in 	these 	cases 	the 	applicants 	have 	worked 	in 

1960's and 1970's and some in mid-1980's and they have come 

after several decades. 	They cannot 	claim 	that 	irrespective 

of their age, they should be taken in as casual labourers on 

the 	ground 	of 	their 	being 	retrenched 	casual. 	labourers 

without any 	consideration of 	their age. 	We 	note 	from the 

counter of the Railways that they have already decided that 

retrenched 	casual 	labourers 	will 	be 	given 	age 	concession 

over and above 33 years and 38 years for SC/ST and 36 years 

for OBC by one year for each completed year of service under 

the Railways durng their previous engagement. This is a 

a . .............. 

I; 
j 
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reasonable approach and ordinarily, beyond this, the Courts 

and Tribunal should not relax the age qualificaLiori. It i 

further submitted by the learned lawyer for the petitioners 

that the Tribunal in their interim order dated 16.8.1996 

have already relaxed the age and educational qualification 

without any limit and as against this interim order the 

respondents have not gone on appeal and hence this interim 

order will hold the field. We are unable to accept this 

submission because it is well settled position of laW that 

in an interim order passed during the pendency of the O.A. 

will abide by the final decision of the O.A. It, therefore, 

cannot be said that the interim order dated 16.8.1996 

relaxing the age and educational clualification would have 

the effect that this prayer would be deemed to have been 

decided finally. Moreover, it has been submitted by the 

learned Senior Counsel appearing on behalf of the 

respondents that in the case of J.Ranga Swamy v. Government 

of Andhra Pradeh and others, Supreme Court Service Rulings, 

Volume 3, page 363, it has been held by their 1ordsh.i pn of 

the Iion'ble Supreme Court that "It is not for the Court to 

consider the rlevance of qualifications prescribed for 

various posts". Surther it has been submitted by the learned 

Senior Counsel appearing on behalf of the respondents that 

in the case of U.P.Public Service Comm:iss:Lon 	v. T1pana, 

Supreme Court Service Rulings, Vol.9, 32, it has been held 
4 
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that a person who did not possiow the peso 
t -  bed 

qualification is not entitled to appojnLriiert. ft is for the 

appointing authority to fix the minimum qualiftcajo0 for 

any post advertised. In the case of Ramosh Prasad Sch V. 

State of Bihar and  others r  Supreme Court Service Ru] inqs, 

Vol.13, page 365, it has been held by their Lordships of the 

Hon ' ble Supreme Court that qualifications for a post can be 

validly laid doin in the same executive order creating the 

service or post in the absence of rules. In this case, in 

the notice dated 28.5.1996 while calling for applicat:iois, 

the departmenta] authorities have laid down the above two 

qualifications and according to the above decision of the 

Hon'ble Supreme Court, 	the respondents wore leq il lly 

empowered to fix qualifications for the post. Moreover, from 

the counter of the respondents it is found that for the 

etrenched casual labourers they have already decided to 

elax the upper age limit by one year for each completed 

ear of previous service under the Railways. It would have 

been better if this would have been mentioned in the notice 

I self. Because some of the retrenched casual labourers 

m ght not have applied in response to the notice for the 

u per age limit. With the relaxation now given by the 

r sponderits administratively, some of them would have come 

within the age limit. It is also to be noted that as per the 

co nter of the respondents the work involves strenuous duty 

as it relates to maintenance and checking of the Railway 



(-53- 

~ j"r 

tracks during the monsoon season. In vi ow of this, i1 cannot: 

LUe 	said Lha 	age relaxation Shou Ed he don' awi y w i. 

altogether. In view of the above circumstances, we hold that 

it is not within the power of the Tribunal to direct 

relaxation of the qualification and secondly no further age 

relaxation beyond what has been already given by the 

respondents as per their counter and as noted earlier is 

called for in the present case. This prayer is accordingly 

disposed of. 

10. 	 As regards the educational qualification, from 

the counter of the respondents it does not appear that there 

is any relaxation for the retrenched casual labourers so far 

as the educational qualification is concerned. But the 

applicants claim that they have earlier worked as casual 

labourers under the Railways even though it was many years 

ago in respect of some of the applicants. In respect of some 

others, it' was sometimes in rnid-1980's. Obviously at the 

time of their earlier engagement minimum educational 

qualification v[ Class V pass was not Its. sLed u}K1i . 	 The 

respondents in their counter to GA No. 481/96 have 

mentioned that a seniority list of casual workers was 

prepared and in Annexure-3 dated 16.11.1989 a last chance 

was given to such casual workers for producing their proper 

IV 

identification and screening.From this it appears that such 
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casual workers who came up in response to the notice dated 

16.11.1989 at Annexure-3 to OA No.481/96 were considered 

for their inclusion in the Live Casual Labour Reyister. 

Obviously in their case also the minimum educational 

qualification of Class V was not insisted upon. In view of 

this, it will be reasonable to hold that in case of the 

applicants the minimum educational qualification should be 

the 	same which was 	in 	force 	when they were initially 

engaged as casual workers. 	In case at that time a minimum 

educational qualification was there and some persons were 

engaged as casual workers even without that minimum 

educational qualification, then they would not: have any 

case for relaxing the educational qualification. In other 

words, for re-engagement of casual workers, the educational 

qualification would be taken as the one which was in force 

at the time of their initial engagement. Otherwise the 

arrangement for re-engagement of casual workers woul d 

become point'esS. 

11. 	The next prayer of the applicants in OA No. 481/96 

is for a direction to the respondents to coinmunica Le the 

decision on the applications submitted by them in 1993 in 

response to the notice dated 6.5.1993 at Annexure-6 of O1\ 

No.481/96. The respondents in their counter have pointed 

out that issuing of such a letter as at Annexure-6 was 
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beyond the competence of Senior Divisional Encjineer and as 

there was no sa Iction for 25 pos Ls , no further act: ion was 

taken in pursuance of the letter at Annexure-6 of O1\ No. 

481/96. In view of this, it is clear that no further action 

was taken with regard to the applications made by the 

petitioners and therefore, this prayer for a direction to 

the respondents to declare the fate of their applications 

is without any merit and is rejected. 

12. 	 The last and important prayer of the 

applicants is that the respondents should be directed, to 

consider the case of the applicants for engagement as 

casual labourers on priority basis. In this batch of cases 

a large number of casual workers have come up who have 

worked as casual labourers in the Railways in 1970' rind 

1980's and some of them have come up after more than 

twenty-five years. The respondents have porn Led out that it 

would be impossible to verify the documents produced by 

them after a passage of more than two decades. The 

difficulty of the Railways in this matter has been taken 

note of by the Hon'ble Supreme Court in Dakshin Railway 

Employees Union's case (supra). There the iIon'ble 

Supremecourt held that all persons who desire to claim the 

benefit of the Scheme on the ground that they have been 

retrenched prior to 1. .1.1981 should submit their c].ni.mns 



before'the Railway Administration before 31.1.1987 The 

applicants have Claimed that they have been rePresenting 

their case in the year 1983 and even earlier. in 
VIeW of 

this, this prayer is disposed of with a direction to the 

respondents that amongst the appli
cants those who have 

filed their representations for being absorbed as Casual 

labourers Once again prior to 
31.1.1987 should be 

Considered, their service records Should be verified and 

their names Should be included in the Live Casual Labour 

Regis 

13. 	
The prayer made in OA No.439/96 is for a 

direction to the respondents to consider the case of the 

applicants for their absorption as casual labourers 

pursuant to the notice dated 
28.5.1996 by relaxing the 

Upper age limit. In this OA the app1ica5 have not asked 

for relaxation of educational qualijc.j0n. 
 But in any 

case the direction given by 
US with regard to educational 

qualification will govern this case also and our direction 

and observation in OA No.481/96 with regard to relaxation 

of age and consideration of the applicants will also govern 

this case. 

14. 	
As earlier noted, the reliefs claililed in OA 

No.670/96 are identical to reliefs claimed 
in OA No. 481/96 

and these are disposed of in terms of our orders 
on OA No. 481/96. 
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15 	 The other Original Applications heard 	oriq 

with OAs 439, 481 and 670 of 1996 where identical prayers 

have been made are also disposed of in terms of our above 

observation and direction. 

16. 	 One last point has La be men Liowd. It has 

been submitted by the learned counsel appearing for the 

respondents that the notice dated 28.5.1996 at Anciexure-7 

of OA No.481/96 is for the purpose of engagement of casual 

labourers for a period of 119 days or upto :31.10.1996 

whichever is earlier and retrenchtienL will be made without 

any further notice. It has been submitted that as this 

period is long over these appli cat:ions have become 

infructuous. The learned counsel for the pet L tioners Shri 

D.R.Patnaik has submitted that those who are engaged in 

pursuance of notice at Annexure-7 have been continued in 

the subsequent years. From the pleadings of the parties it 

appears that this engagement is for the purpose of monsoon 

patrolling when casual workers ar engaged for track 

maintenance and checking. In view of this, it is ordered 
\' yc 

that at the time of engagement of casual labourers in the 

next season the cases of the applicants should be 

considered in terms of our observations and directions 

given in this order. 
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In the result, therefore, all the fifteen 

iginal Applications are disposed of in terms of the 

servations and directions given in the foregoing 

ragraphs of this order. No order as to costs. 

c 111  Ch 

VIu 

A/PS 


